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Title: Motion regarding appointment of a Joint Committee of Both Houses (JPC) (Motion Adopted).

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Madam Speaker, I beg to move the following:

"That a Joint Committee of both the Houses consisting of 30 Members - 20 from Lok Sabha and 10 from Rajya Sabha be
appointed:

(i)            To examine policy prescriptions and their interpretation thereafter by successive Governments, including

decisions of the Union Cabinet and the consequences thereof, in the allocation and pricing of telecom licenses
and spectrum from 1998 to 2009;
(ii)           To examine irregularities and aberrations, if any, and the consequences thereof in the implementation of

Government decisions and policy prescriptions from 1998 to 2009; and
(iii)         To make recommendations to ensure formulation of appropriate procedures for implementation of laid

down policy in the allocation and pricing of telecom licences.

2. That the Committee shall have the following 20 members of the Lok Sabha as its members:-
 

1.              Shri V. Kishore Chandra S. Deo

2.              Shri Paban Singh Ghatowar

3.              Shri Jai Prakash Agarwal

4.              Shri Deepender Singh Hooda

5.              Shri P.C. Chacko

6.              Shri Manish Tewari

7.              Shri Nirmal Khatri

8.              Shri Adhir Ranjan Chowdhury

9.              Shri T.R. Baalu

10.           Shri Kalyan Banerjee

11.           Shri Jaswant Singh

12.           Shri Yashwant Sinha

13.           Shri Harin Pathak

14.           Shri Gopinath Munde

15.           Shri Sharad Yadav

16.           Shri Dara Singh Chauhan

17.           Shri Akhilesh Yadav

18.           Shri Gurudas Dasgupta

19.           Shri Arjun Charan Sethi

20.           Dr. M. Thambidurai

3. That the Speaker will nominate one of the members of the Committee to be its Chairman.
4. That the Committee shall start functioning from the day it is duly constituted.
5. That the Committee shall be provided all assistance by the Government and other agencies.
6. That in order to constitute a sitting of the Joint Committee, the quorum shall be one-third of the total number of
members of the Joint Committee.
7. That the Joint Committee shall make a report to this House by the end of the next session of Parliament.
8. That in other respects, the Rules of Procedure of this House relating to the Parliamentary Committees shall apply with
such variations and modifications as the Speaker may make.
9. That this House recommends to the Rajya Sabha that the Rajya Sabha do join the Committee and communicate to this
House the names of ten Members appointed from amongst the members of the Rajya Sabha to the Committee as
mentioned above."
 

Madam, while moving this motion, I feel that I should also express my regret because we could not sort out the
issues, as a consequence to which the entire Winter Session was lost. I am not going into why it happened, how it
happened and who is responsible, but this very fact clearly demonstrated certain areas of concern which we shall have to
address collectively.

There are 543 Members of Lok Sabha, and in one respect, each and every one of us is equal. It is because all of us --
collectively and individually -- represent more than 70 crore electors of this great country. Before the election, when we



collectively and individually -- represent more than 70 crore electors of this great country. Before the election, when we
seek the vote of the people, we shall have to subscribe oath to the allegiance of the Constitution, and immediately after
being elected and before we assume the office, we are to subscribe to another oath to protect and to follow the
Constitution. Therefore, it is our Constitutional responsibility to discharge our functions as Members of Parliament and as
Members of the electors.

The impasse was resolved, and I must express my gratitude to the Leader of Opposition and to all the Leaders of the
political parties. Sometimes, it may appear contradictory, but this is the essence of the Indian democracy that when in the
height of tension, then also we were trying to find out as to how the issues could be resolved; how normalcy could be
brought back; and how Parliamentary functions could be restored.

I will give you just two instances. After the Comptroller and Auditor General (CAG) submitted his report to the Government,
as per the Constitutional practice, it comes to the Ministry of Finance; the Finance Minister sends it to the President; and
the President instructs that it should be laid on the Table of the House. As per that practice, the CAG Report on 2G
spectrum was laid by me on the Table of the House, and after that as per practice it will go to the Public Accounts
Committee (PAC). We expected or at least it was my expectation; I may be totally wrong; and I might have failed to
assess the sentiments of the Members of the House. I frankly admit it, but I thought that when it has been laid on the
Table of the House and the PAC -- which is traditionally Chaired by a Member belonging to the principal Opposition party --
is going to take it up, then the comments / observations of the CAG in respect of allocation of 2G will be adequately
addressed. Therefore, we thought that there is no need of any other Parliamentary Committee.

From my own little experiences, which we get as Members of Parliament of this House or that House, I have seen that --

there were four Joint Parliamentary Committees (JPC) and with this it will be the 5th one -- they make recommendations.
They make a set of recommendations after going through the papers; examining various documents; examining various
witnesses; taking their evidences and recording them, and those recommendations are to be implemented by the
Government.

In this case, if we look at it from three angles, the accounting part was first examined by the CAG and it was
reflected in his report, which is being examined by the PAC, a permanent JPC. As regards the criminality part of it, long
before the submission of the CAG report, a criminality investigation process started from October 2009. So, the criminality
aspect was being investigated by the CBI. The other relevant law-enforcing agencies like the Income Tax and the
Enforcement Directorate are also examining these issues from that angle as per their legal and Constitutional mandate.

The third aspect is in regard to the policy. After the previous Minister resigned and the new incumbent came, he
appointed a one-man Commission to look into the policy aspects of allocation of 2G spectrum headed by a person no less
than a retired Judge of the Supreme Court, Justice Shivraj Patil. Therefore, we thought that as all these measures have
been taken care of and issues have been adequately addressed, perhaps, it would be adequate and there was no need of a
JPC.

Please remember not to have or to agree to have a JPC is not arrogance, obduracy or obstinacy. We thought that we shall
be able to carry conviction with our friends sitting on the other side of the House and we tried, which the Prime Minister in

his statement reflected when the actual impasse was resolved by his small but pregnant statement in the morning of 22nd

of this month. On 22nd, we thought we might have over-assessed and here the entire responsibility rests with me as the
Leader of the House because I believed Prime Minister, I believed the Chairperson of the UPA, I believed my other
colleagues in the Ministry. Why have I thought like that? On a similar occasion, exactly on an almost identical occasion,
when the then Opposition party, my Party, demanded a Joint Parliamentary Committee on Tehelka, then, I think, the then
Law Minister or may be Commerce Minister, a Member of the Government, Shri Arun Jaitley, while addressing a Press
Conference made an observation that discussion on the floor of the Parliament could not be substituted by an inquiry by a
group of Members of Parliament sitting in a Joint Parliamentary Committee. Discussion, debate and decisions on the floor of
the Parliament were much more important.

In this case, we wanted to have a debate, discussion and thereafter to decide further. But I must express my gratitude
again to the Members of the Opposition, as I had pointed out, that there was no lack of interest in resolving the issue.

Therefore, when I called the first meeting of the leaders of various political parties on 16th, everybody attended it including

the two Leaders of the Opposition of two Houses. On 22nd also, we called another meeting. I am mentioning these dates
only to point out that there was no lack of effort to resolve the crisis. Then, finally, hon. Speaker took the trouble of calling

a meeting on 30th of November. But unfortunately, we could not resolve the issue.



I am not going to elaborate on these issues. But I am trying to draw your attention to a simple fact because from
every event, we should draw certain lessons. Here, perhaps, this is not the occasion, it can be debated and discussed at
the appropriate time, but we shall have to think of as to whether this is the way the Indian Parliament would function.
Whenever it has been done − disruption of the House proceedings by may be 20, 50 or backed by 200 Members, coming to
the well of the House, raising a particular demand and to link it up through a particular slogan (which I object very seriously
and I will continue to object even if am overwhelmingly outnumbered) that 'no conceding the demand, no Parliament' -- is
this the way? Parliament cannot be mortgaged to concede to a particular demand. We shall have to think of this aspect.
This is not the time, I do agree. We have agreed upon to have the JPC, but for future guidance, yes, at some point of time,
the Government will have to consider it.

I do agree that it is not that always the responsibility lies on you. But here, you also cannot shirk your responsibility
− each and every individual Member. People have voted us to work here, not to disrupt the business of the House. This
basic fundamental principle will have to be accepted.

I would not like to elaborate on that because I understand some of the issues will be raised by some other Members. Other
Members will make their contribution. I would just simply like to point out that it is having a pernicious impact. Two, three
things are happening. One thing is happening in almost every State. I read the reports and proceedings of the Assembly.
Some sorts of disturbances are taking place. Is it healthy for our democracy? I am not saying that because this issue has
been settled, this issue has been sorted out, I am moving the Motion and all of you will support it. There is no doubt in it.
But I am raising a question. Taking this opportunity, admitting my own fault, own shortcomings of assessing the sentiments
of the hon. Members and trying to resolve the issue earlier so that the whole session was not wasted. We could not have
caused the grave distress to the hon. Speaker because she is presiding over the Session. We shall have to think as to how
we can find out a mechanism. There will be issues. But if disruption is the only way of expressing one's grievances and if it
continues as it is continuing in almost every State Legislature, I would like to know whether we are strengthening our
parliamentary system, whether we are discharging our responsibilities as elected representatives of the Parliament. We do
not come from the Heavens. We have seen what has happened. History has taught us. I remember this. As a student,

surely Shri Advaniji and many others will remember the exact scenario before 10th of October, 1958 when Marshal Law was
declared in Pakistan and the Constitution was abrogated. I am sorry, I am withdrawing the name of 'Pakistan'. I would say
in a neighbouring country, the Constitution was abrogated. The Ministers through a conducted oath and sworn in, were
arrested when they came back to their residences. What happened before that in that neighbouring country? In four days,
three Prime Ministers were sworn in. In a provincial Assembly, the Deputy Speaker of the House was killed on the floor of
the House and the atmosphere was created where all along, the hatred, disapproval and disrespect of the parliamentary
institution were generated. And it ended ultimately in establishing an extra-constitutional authority coming in power.  I am
not recollecting any such thing in India. But at the same time, please remember that more and more executive becomes
with other agency, other institution, try to fill in the vacuum. By law of nature, there cannot be any vacuum. If Legislature
could not discharge its duty, if the Executive which is accountable to the Legislature, only to the Legislature and through
Legislature to the people, cannot discharge its functions, this type of extraordinary situation will create extraordinary
solution which may not be desirable.

With these words, I move the Motion and request the hon. House to accept it.

 

MADAM SPEAKER: Motion moved:

"That a Joint Committee of both the Houses consisting of 30 Members - 20 from Lok Sabha and 10 from Rajya Sabha be
appointed:

( i ) To examine policy prescriptions and their interpretation thereafter by successive Governments, including
decisions of the Union Cabinet and the consequences thereof, in the allocation and pricing of telecom licenses
and spectrum from 1998 to 2009;

(ii)To examine irregularities and aberrations, if any, and the consequences thereof in the implementation of
Government decisions and policy prescriptions from 1998 to 2009; and

(iii)           To make recommendations to ensure formulation of appropriate procedures for implementation of laid down
policy in the allocation and pricing of telecom licences.

2. That the Committee shall have the following 20 members of the Lok Sabha as its members:-



 
1.    Shri V. Kishore Chandra S. Deo
2.    Shri Paban Singh Ghatowar
3.    Shri Jai Prakash Agarwal
4.    Shri Deepender Singh Hooda
5.    Shri P.C. Chacko
6.    Shri Manish Tewari
7.    Shri Nirmal Khatri
8.    Shri Adhir Ranjan Chowdhury
9.    Shri T.R. Baalu
10.Shri Kalyan Banerjee
11.Shri Jaswant Singh
12.Shri Yashwant Sinha
13.Shri Harin Pathak
14.Shri Gopinath Munde
15.Shri Sharad Yadav
16.Shri Dara Singh Chauhan
17.Shri Akhilesh Yadav
18.Shri Gurudas Dasgupta
19.Shri Arjun Charan Sethi
20.Dr. M. Thambidurai

3. That the Speaker will nominate one of the members of the Committee to be its Chairman.
4. That the Committee shall start functioning from the day it is duly constituted.
5. That the Committee shall be provided all assistance by the Government and other agencies.
6. That in order to constitute a sitting of the Joint Committee, the quorum shall be one-third of the total number of
members of the Joint Committee.
7. That the Joint Committee shall make a report to this House by the end of the next session of Parliament.
8. That in other respects, the Rules of Procedure of this House relating to the Parliamentary Committees shall apply with
such variations and modifications as the Speaker may make.
9. That this House recommends to the Rajya Sabha that the Rajya Sabha do join the Committee and communicate to this
House the names of ten Members appointed from amongst the members of the Rajya Sabha to the Committee as
mentioned above."

 

 

श�ीमती सषुमा 
वराज (िविदशा): अ�य� महोदया, नेता सदन ने जेपीसी के गठन का जो प��ताव सदन म� प��तुत िकया ह,ै म� उसका समथ�न करने के िलए
खड़ी ह$ई ह�

महोदया, आज पहली बार यह सदन जेपीसी का गठन नह( कर रहा है  आज से पहले चार बार यही सदन जेपीसी का गठन कर चुका ह,ै जेपीसी के गठन का प��ताव
पा*रत कर चुका है  स+चाई तो यह ह ैिक जब भी भ�-ाचार का कोई बड़ा कांड देश म� उजागर ह$आ, उस समय के प�ितप� दल ने जेपीसी क1 मांग क1 और उस समय
के शासक3 ने जेपीसी को �वीकार िकया  लेिकन मुझे हरैानी तब ह$ई, जब इस बार हम जेपीसी क1 मांग कर रहे थे तो नेता सदन ने हमारी मांग को इलोजीकल
कहकर, हम� माओवादी संगठन म� शािमल होने क1 नसीहत दी  िजस समय म�ने उनका बयान टीवी पर सुना, तो मुझे यक1न नह( ह$आ  लेिकन अगले िदन जब म�ने
अखबार म� पढ़ा तो एक दम से मेरे मन म� यह भाव आया िक नेता सदन एक अ+छे आदमी ह�...(:यवधान)

SHRI PRANAB MUKHERJEE : If you just concede for a second, I would just like to clarify. What exactly I told you here? If I
have described you as Maoists, what I exactly told it here − if constitutional machineries do not function, extra-
constitutional agencies try to fill in the vacancy. When the Maoists are destroying Parliament as an useless institution − in
the classical language, it is the abode of pigsty. If Parliament makes itself irrelevant, naturally, those extra-constitutional
authorities will emerge.

श�ीमती सषुमा 
वराज : अ�य� महोदया, मुझे लगा था िक शायद वह अपनी उस बात पर खेद प�कट करने के िलए खड़े ह$ए ह�, लेिकन उ<ह3ने आज िफर उसका
औिच>य ठहरा िदया  दरअसल बात यह ह ैिक वसेै तो नेता सदन एक अ+छे आदमी ह�, म� अग़र कह@ ं िक बह$त अ+छे ह� तो भी गलत नह( होगा  इस सरकार के व*रA
मंत�ी ह� और बह$त अनुभवी सांसद ह�  लेिकन िदBकत यह ह ैिक जब उ<ह� गु�सा आता ह ैतो वे उिचत और अनुिचत का �यान भलू जाते ह�  जो बात उ<ह3ने कही,
उसका म� अखबार लेकर आयी ह@ ं  आपने Bया कहा था, यह 23 जनवरी का टाइDस ऑफ इिFडया ह ैऔर िसलीगुड़ी क1 डेटलाइन ह-ै If the Opposition insists
on stalling Parliament over their demand for a Joint Parliamentary Probe into the Second Generation Telephone Technology
at rates below market prices, they should join the Maoists. Pranab Mukherjee said here on Saturday.



"The Union Finance Minister called the Opposition's parliamentary probe demand, `illogical' and said that the
Joint Parliament Committee has no power to punish. The Winter Session is lost and if they have no faith in
parliamentary democracy, they should join the Maoists."

 

अ�य� महोदया, म� प�णव दा से पछूना चाहती ह@ ं िक माओवादी न लोकतंत� म� िवHास करते ह�, न संिवधान म�  वे केवल बंदूक क1 भाषा जानते ह� और बंदूक से ही
:यव�था प*रवत�न करना चाहते ह�  Bया हमारी जेपीसी क1 मांग िहंसक मांग ह?ै Bया हम कोई अलोकतांित�क मांग कर रहे थे? Bया हम कोई असंवधैािनक मांग कर
रहे थे? यिद आपको संसद न चलने देने का हमारा :यवहार माओवादी :यवहार लगता ह ैतो प�णव दा, आपने अभी जो भाषण िदया, म� आपके समय क1, जब आप
प�ितप� म� थे, म� उस समय का एक उदाहरण आपके सामने पेश करना चाहती ह@ ं  उस समय हम शासन म� थे और कांग�से प�ितप� म� थी और आज क1 कांग�से क1
अ�य�ा, यपूीए क1 चयैरपस�न इस सीट पर बठैती थ(, Bय3िक वह नेता प�ितप� लोक सभा थ(  उस समय आप लोग3 ने भी जेपीसी क1 एक मांग को लेकर के हाउस
को िकतने िदन बंद िकया था  Bया वह आपका माओवादी :यवहार था ...(:यवधान) म� होल सशैन क1 बात कर रही ह@ ं  12 िदन बंद रहा या 15 िदन बंद रहा, यिद
इसम� माओवादी :यवहार बन जाता ह ैतो म� कह नह( सकती ह@ ं  आप होल सशैन क1 बात कर रहे ह�  म� आपको बताना चाहती ह@ ं िक िकतने िदन बंद रहा और िकसी
ऐसे-वसेै द�तावेज से नह(  अपने यहां एक परंपरा ह ैिक जब सत� समाK होता ह ैतो सकै�े टरी जनरल एक डीओ लेटर िलखते ह�, िजसम� परेू सत� म� Bया घटा, यह
िलखते ह�  यह उस समय के सकै�टरी जनरल जी.सी. मMहोत�ा का पत� ह,ै िजसम� से कुछ अंश पढ़कर म� सुना रही ह@ ं-

"During the Session, the House had sitting for 31 days. A substantial part of the Session was disrupted because
of acrimonious scenes within the House. The Business Schedule was often thrown into disarray leading to
adjournment of the House for a number of days at a stretch resulting in the loss of nearly 77 hours of business.

 

This Session has created history of sorts when for the first time in our Parliamentary history, the Railway Budget was
passed by the House without any discussion. आप िजस प�N-काल क1 बात करते ह�, during the Session, due to adjournments and
interruptions, the Question Hour remained interrupted on several occasions. Out of 600 Starred Questions that were listed,
only 66 were answered orally. छ: सौ सवाल3 म� से केवल 66 सवाल3 म� प�N-काल चला  77 घंटे िकतने िदन होते ह�, मतलब 12 िदन आपने हाउस बंद
िकया और 15 िदन हमने बंद िकया तो तीन िदन म� हम माओवादी हो गए  प�णव दा, मुझे िसफ�  एक बात कहनी ह ैिक िजनके अपने घर शीशे के ह3, उ<ह� दूसर3 पर
प>थर नह( फ� कने चािहए

अ�य� महोदया, जहां तक हमारी ये बात कह रहे ह�, अभी ये श�ी अPण जेटली जी क1 बात कह रहे थे  म� प�णब दा को याद िदलाना चाहती ह@ ं िक हमारे समय का
एक *रकाड� ऐसा ह,ै िजसका कोई दूसरा उदाहरण नह( िमलता  म� िजस समय �वा�Qय मंत�ी थी, उस समय म�ने पेRसी कोला म� क1टनाशक िमलने के ऊपर हाउस म�
एक �टेटम�ट िदया था  �टेटम�ट के बाद लोग उTेिजत हो गए और मांग करने लगे िक जेपीसी बनाओ  िजस �लोगन शाउिटगं क1 आप बात कर रहे ह�, वे नारे यहां से
लग रहे थे  उस समय कांग�से प�ितप� म� थी और �पीकर श�ी मनोहर जोशी जी थे  उस समय म� खड़ी ह$ई और म�ने कहा िक अ�य� जी, अगर मेरे प�ितप� के लोग3
का संतोष जेपीसी बनाने से होता ह ैतो म� अभी और इसी वU जेपीसी �वीकार करती ह@ ं, आप जेपीसी दे दीिजए  इतना ही नह( कहा, म�ने कहा िक इनका संतोष
करने के िलए आप उस जेपीसी म� केवल िवप� के सांसद3 को रिखए, सरकारी प� का एक भी सांसद मत रिखए  यह *रकाड� भी हमारा है  म�ने यह Bय3 कहा था,
प�णब दा, म�ने यह इसिलए कहा था, Bय3िक प�ितप� क1 मांग को मान लेना सरकार क1 कमजोरी नह(, बिMक सरकार क1 प*रपBवता को दशा�ता है  अगर तंुत मांग
मान ली जाए तो उस प*रपBवता के साथ ग*रमा भी जुड़ जाती है  It does not only demonstrate maturity, it demonstrates magnanimity too.
म� उस समय क1 कार� वाई लाई ह@ ं  सबसे पहले म� यह कहना चाह@ ंगी िक म�ने �वयं ऑफर िकया िक आप सवाल पिूछए, म� बोल रही ह@ ं, श�ीमती सुषमा �वराज, अ�य�
जी से म�ने कहा, Bय3िक आपको मालमू ह ैिक िजस समय कोई मंत�ी �टेटम�ट देता ह ैतो लोक सभा म� प�N पछूने क1 इजाजत नह( है  उस समय पीठासीन �पीकर ने
यह कहा था िक म� कोई सवाल नह( पछूने दूंगा तौ म�ने उनसे कहा िक आप इ<ह� सवाल पछूने दीिजए  िफर उ<ह3ने कहा िक म� दो-तीन सवाल पछूने दूंगा तो म�ने
कहा िक आप दो-तीन सवाल मत पछूने दीिजए, िजतने मेDबस� सवाल पछूना चाहते ह�, म� उन सबके सवाल3 का जवाब दूंगी, आप सब को सवाल पछूने दीिजए
उसके बाद उ<ह3ने जेपीसी क1 मांग क1  उस समय म�ने Bया कहा, सबसे पहले म� कहना चाह@ ंगी िक म�ने �वयं ऑफर िकया िक आप सवाल पिूछए, परDपरा से हट
कर सवाल पछेू गए  उसके बाद म�ने यह ऑफर िकया िक एक-दो या तीन नह(, िजतने सांसद सवाल पछूना चाह�, पछू सकते ह�  उसके बाद उ<ह3ने कहा िक इस
मामले क1 जांच के िलए जेपीसी बनाई जाए तो म�ने कहा िक नारा लगाने क1 जVरत नह( ह,ै आप तंुत जेपीसी बनाना चाहते ह� तो बनाएं  म� ऑफर कर रही ह@ ं िक
आप जेपीसी बनाएं और सरकार का कोई :यिU उसम� न रख�, िवप� के सद�य उसम� रह�  श�ी रघुवंश प�साद जी को उसका अ�य� बनाया जाए, यह म�ने ऑफर
िकया  जेपीसी म� कोई सरकारी प� का सद�य नह( होगा, केवल िवप� के सद�य3 क1 जेपीसी बनाएं  नयी परDपरा �थािपत कर� , केवल िवप� क1 कमेटी बनाएं,
उसम� सरकारी प� का कोई सद�य नह( होगा  तब �पीकर महोदय ने कहा िक सरकारी प� के सद�य के िबना कमेटी नह( बनेगी तो म�ने कहा िक आप एक और
परDपरा डािलए  अ�य� हमेशा सरकारी प� का होता ह,ै आप अ�य� िवप� का बना दीिजए  उस समय श�ी शरद पवार जी क1 अ�य�ता म� जेपीसी गिठत ह$ई थी
आज आपको श�ी अPण जेटली जी क1 बात याद आ गई, लेिकन इसी हाउस म� बनी ह$ई इस कमेटी क1 याद आपको नह( आई, िजस समय म�ने तंुत दो घंटे के अंदर-
अंदर जेपीसी का ऐलान िकया था  21 अग�त को जेपीसी �वीकार क1 थी और 22 अग�त को म� मोशन लेकर आ गई थी  इसिलए म� कहना चाहती ह@ ं िक प�ितप�
क1 मांग ऐसे ही नह( थी, प�ितप� क1 मांग इसिलए थी, Bय3िक भ�-ाचार के एक के बाद एक कांड उजागर हो रहे थे

अ�य�ा जी, म�ने आपसे कहा िक एक-एक कांड पर जे.पी.सी. बनी ह,ै लेिकन इस बार तो 3-3 कांड एक साथ उभरकर आ गये थे और ये कांड जो आये थे, प�णव दॉ,
इसम� आरोप िवप� ने नह( लगाये थे  एक म� भी िवप�ी दल ने आरोप नह( लगाया था  जो सं�था सरकार के लेखे-जोखे क1, खाते क1 जांच करती ह,ै सबसे बड़ी
सं�था कंRट�ोलर एFड ऑिडटर जनरल, यह आरोप उ<ह3ने लगाया था  सारे के सारे 2जी �पBैट�म म� 1.76 लाख करोड़ का आकंड़ा हमारा गढ़ा ह$आ नह( है  उ<ह3ने
जो चार फामू� ले िनकाले, उनम� से एक फामू� ले के तहत उ<ह3ने यह आकंड़ा िनकाला  उसके तहत यह आकंड़ा रखा

सी.डXल.ूजी. का घोटाला सी.ए.जी. क1 इंट*रम *रपोट� से बाहर आया  िकसी िवप�ी सद�य ने आरोप नह( लगाया  यहां तक िक आदश� सोसायटी का घोटाला
महारा-� के एकाउंट�ट जनरल ने िनकाला  म� प�धानमंत�ी जी से कहना चाह@ ंगी, आज वे इसरो देवास डील क1 बात कर रहे थे  वह घोटाला भी सी.ए.जी. ने िनकाला,
हमने नह( िनकाला, लेिकन म� हरैान ह@ ं िक सी.ए.जी. क1 *रपोट� के ऊपर जब आज के िसिटगं िमिन�टर, दूरसंचार मंत�ी यह कहते ह� िक उसम� तो जीरो लॉस ह$आ



ह,ै िजसको सी.ए.जी. 1.76 लाख करोड़ कहता ह,ै आप कहते हे जीरो लॉस ह$आ ह,ै मंत�ी जी, तो आपके पवू� मंत�ी जेल के पीछे Bय3 ब<द ह�? अगर जीरो लॉस ह$आ है
तो सी.बी.आई. बार-बार उनका *रमांड Bय3 मांग रही थी? मंत�ी जी मेरे अपने शहर से आते ह�, मेरे साथ उनके अ+छे �नेही सDब<ध भी ह�, वसेै मेरे िखलाफ चुनाव भी
लड़े ह�, लेिकन यह लोकतंत� म� चलता रहता है  म� आपक1 शुभिचि<तका के नाते, आपक1 िहतषैी होने के नाते आपको सलाह देना चाहती ह@ ं िक ऐसे प�संग3 पर मंत�ी
अगर चुप रह� तो Yयादा अ+छा होता ह ैऔर उिचत समय पर बोल� तो ठीक रहता है  इस तरह क1 बात� कहकर आप अपने गले म� बेवजह का फंदा डलवाते ह�, जब दो
तरफ जांच हो रही ह ैऔर अब जे.पी.सी. बठै रही ह,ै जे.पी.सी. दी जा रही ह ैतो आप उससे पहले ही कहते ह� िक जीरो लॉस ह$आ है  आपको जो कहना ह,ै आप
जे.पी.सी. के सामने जाकर कह दीिजए, द�तावेज़ ले जाइये, लेिकन आपने यह कहकर सी.ए.जी. क1 सं�था के सामने प�Nिच<ह खड़ा करने का काम िकया  एक
संवधैािनक सं�था को अंडरमाइन करने का काम िकया

इसिलए अ�य�ा जी, म� कहना चाहती ह@ ं िक यह जो जे.पी.सी. बन रही ह,ै यह जे.पी.सी. बह$त असाधारण प*रि�थितय3 म� बन रही है  यह जे.पी.सी साधारण
प*रि�थित म� नह( बन रही है  यह जे.पी.सी. केवल एक घोटाले क1 जांच के िलए नह( बन रही है  आज देश म� एक संकट छाया ह$आ ह,ै देश संक�ाि<त काल से गुजर
रहा है

कुछ िदन पहले प�धानमंत�ी जी ने एक बह$त बड़ा इ[य ूउठाया था, बह$त गDभीर प�N उठाया था और वह प�N <यायपािलका क1 सिक�यता का था  उ<ह3ने रा-�मंडल

क1 जो िविध कांफ�� स ह$ई थी, लॉ कांफ�� स ह$ई थी, उसम� बोलते ह$ए कुछ बात कही थी: At the inauguration of 17th Commonwealth Law Conference

at Hyderabad, he spoke on 6th February, 2011.

जब आपने कहा:

"While the power of judicial review must be used to enforce accountability, it must never be used to erode the
legitimate role assigned to the other branches of Government. This is vitally necessary to preserve the
integrity and sanctity of the constitutional scheme premised on the diffusion of sovereign power." 

यह बह$त पते क1 बात ह,ै लेिकन म� प�धानमंत�ी जी से पछूना चाहती ह@ ं िक <यायपािलका को आप यह कह रहे ह� िक संवधैािनक सं�थाओ ंको काम करने दो, तुम
उतना ही काम करो, िजतना तुDह� िदया गया ह,ै लेिकन Bया सरकार अपने सीने पर हाथ रख कर कह सकती ह ैिक उसने संवधैािनक सं�थाओ ंको काम करने
िदया ह?ै म� पुरानी बात नह( कर रही, केवल िपछली सुप�ीम कोट� क1 तीन िटRपिणय3 क1 बात कर रही ह@ ं  सुप�ीमकोट� क1 वे तीन िटRपिणयां िकस पर आई ह�
प�धानमंत�ी जी, पहली िटRपणी आई, जब सुप�ीम कोट� ने पी.एम. का एफ1डेिवट मांगा, जो पहले कभी नह( ह$आ  दूसरा, जब सुप�ीम कोट� ने सी.बी.आई. से कहा िक
फाइल करने से पहले चाज�शीट हम� िदखाओ, यह कभी नह( ह$आ  लेिकन यह Bय3 ह$आ, Bय3िक आपने संसद क1 अनदेखी क1 और आपने जे.पी.सी. का गठन करने
के बजाय सुप�ीम कोट� क1 मोनेट*रंग म� सी.बी.आई. क1 जांच प�ारDभ करवाई  ज*ूरसप�डू�स का िस\ा<त ह:ै If alternate remedy is available there is no
scope for judicial review. आज आप पछता रहे ह3गे  अगर आपने संसद क1 सव]+चता मानी होती, अगर आपने उस समय जे.पी.सी. का गठन कर िदया होता
तो प�धानमंत�ी जी, म� यहां खड़ी होकर कह रही ह@ ं, न तो सुप�ीमकोट� आपका एफ1डेिवट मांगता, न सुप�ीम कोट� कहता िक सीबीआई हम� चाज�शीट िदखाए, तो फाइल
कर�  आपने हर तरह के िवकMप हम� िदए  आपने कहा िक सुप�ीम कोट� सीबीआई को मॉिनटर कर ले, आप यह मान लो  आपने हम� कहा िक हम पीएसी के साथ
इ<वेि�टगेिटगं एज�सीज लगा देते ह�, उसका दायरा बढ़ा देते ह�, इसे मान लो, आप बाक1 सारी चीज� करने के िलए तयैार थे, मगर जेपीसी देने को तयैार नह( थे  मेरी
समझ से यह बात परे थी  दो मीिटं̂ स नेता सदन ने बुलाय( और एक मीिटगं अ�य� जी आपने बुलायी  तीन3 मीिटं̂ स म� प�ितप� क1 तरफ से बोलते ह$ए तमाम लोग3
ने अपने-अपने तक�  देकर कहा िक जेपीसी Bय3 चािहए? इनके समथ�क दल3 ने कहा िक जेपीसी Bय3 चािहए, इनके घटक दल3 ने कहा िक जेपीसी दे दो तो हम�
आपिT नह(, लेिकन सरकार ने हम� एक बार भी नह( बताया िक जेपीसी Bय3 नह( देनी ह?ै

मुझे एक बात याद ह ैजो अ�य� जी आपके घर पर घटी थी  आपने भोज पर बुलाया था, सत� के अंतराल म� एक पहल आपने करनी चाही थी  अगर सत� के दौरान
रा�ता नह( िनकला तो चिलए अब िनकालते ह�  आपने अपने घर पर एक भोज िदया  उसम� आपने नेता सदन को बुलाया, संसदीय काय� मंत�ी पवन कुमार बंसल जी
और नारायणसामी जी को बुलाया और इधर से मुझे और आडवाणी जी को बुलाया  खाना खाने के बाद जब हम बात करने के िलए बठेै तो म�ने कहा, प�णव दा आप
जेपीसी Bय3 नह( देते, तो इ<ह3ने मंुह िबचकाकर कहा िक एक इनइफेिBटव बॉडी है  म�ने कहा िक इनइफेिBटव ह ैतो और Yयादा आसान ह,ै दे दो  इफेिBटव हो तो
सरकार डरे, अगर कोई इतनी िनप�भावी सं�था ह,ै इनइफेिBटव बॉडी ह,ै तो दे दो  इ<ह3ने बह$त गंभीर होकर कहा िक कोई फायदा नह( है  आपको याद होगा, म�ने
कहा था िक एक फायदा तो है  उ<ह3ने कहा Bया, तो म�ने कहा संसद चल जाएगी  तो वह िखलिखलाकर हंस पंड़े और तब आपने कहा था, प�णव दा that is
matchless. That is Sushma and I cannot answer that. मुझे लगा िक शायद उसी िदन से आपके िदमाग मे यह बात आयी िक संसद चल जाएगी,
इसिलए जेपीसी देनी चािहए, Bय3िक वह बात प�धानमंत�ी जी के उस वU:य म� झलक1  प�धानमंत�ी जी ने जो बात उस िदन कही, उसम� कोई और दूसरा कारण नह(
िदया  यह नह( कहा िक संसद क1 सव]+चता �थािपत करने के िलए हम जेपीसी दे रहे ह�  उ<ह3ने कहा, Bय3िक परूा का परूा सत� ख>म हो गया और दूसरा सत� भी
ख>म न हो जाए, इसिलए हम जेपीसी दे रहे ह�  उनको लगा िक इस तरह से संसद चल जाएगी  चिलए, आपने हमारी बात मानी, चाहे िकसी भी कारण से मानी
म�ने उस िदन भी प�धानमंत�ी जी का ध<यवाद िकया था और म� आज भी ध<यवाद करती ह@ ं, Bय3िक प�णव दा संसद चलने के िलए बनी ह,ै Vकने के िलए नह( बनी
ह,ै Vक1 ह$यी संसद सबको खलती है  प�ितप� को Yयादा खलती ह,ै लेिकन अगर सरकार अिड़यल रवयैा ही अपना ले, तो िफर हम Bया कर�? िफर हमारे पास कोई
दूसरा रा�ता नह( बचता है  म� प�धानमंत�ी जी को कहना चाहती ह@ ं िक सुप�ीम कोट� क1 प�ितकूल िटRपणी इसिलए आयी, आपका एिफडेिवट इसिलए मांगा गया Bय3िक
आपने जेपीसी का गठन नह( िकया  सीबीआई को चाज�शीट िदखाने के िलए सुप�ीमकोट� ने इसिलए कहा िक आपने जेपीसी का गठन नह( िकया, आपने संसद क1
अनदेखी क1  दूसरी प�ितकूल िटRपणी िकस संदभ� म� आयी - सीवीसी क1 िनयुिU पर  वहां आपने नेता प�ितप� सं�था क1 अनदेखी क1  नेता प�ितप� कोई :यिU
नह( होता, वह सुषमा �वराज नह( ह,ै आज म� ह@ ं, कल कोई और होगा  हमसे पहले श�ीमती सोिनया गांधी नेता प�ितप� थ( और उनसे पहले श�ीमती इंिदरा गांधी भी
नेता प�ितप� थ(  हमारे आज के प�धानमंत�ी �वयं राYय सभा म� नेता प�ितप� थे, लेिकन आपने नेता प�ितप� क1 अनदेखी क1  म� कोई अनरीजनेबल बात नह( कह
रही थी  म� िसफ�  यह कह रही थी िक आपके _ारा िदया गया जो पनैल ह,ै उसम� से बकाया दो अिधका*रय3 म� से िकसी को चुन लो  अगर आपने चुन िलया होता, मेरी
बात मान ली होती, तो सीवीसी के संदभ� म� प�ितकूल िटRपणी आपको नह( सुननी पड़ती, लेिकन इसिलए सुननी पड़ी, Bय3िक आपने एक और सं�था क1 अनदेखी
क1  तीसरी प�ितकूल िटRपणी काले धन के संदभ� म� आयी  जब उ<ह3ने कहा िक यह केवल टBैस इवेजन नह( ह,ै Bय3िक सरकार क1 तरफ से यह बयान िदया गया
िक यह कर चोरी का मामला है  उस पर सुप�ीम कोट� ने िटRपणी दी िक यह कर चोरी का मामला नह( ह,ै रा-�ीय संपिT क1 लटू है  वहां आपने अपनी िजDमेदारी क1
अनदेखी क1  अगर सरकार ने अपनी िजDमेदारी समझी होती, चुनाव के दौरान आपने कहा था, जब आडवाणी जी ने इसे मु`ा बनाया िक अगर हम आय�गे, तो हम



भी काला धन वापस िनकालकर लाय�गे  आपने जो सौ िदन का वादा था, अगर उसके िलए कुछ प�यास िकया होता, लेिकन अब तो सरकार को डेढ़ साल हो गए,
अगर उस िदशा म� कोई ठोस प�यास िकया गया होता और यह न कहा होता िक केवल कर चोरी का मामला ह,ै तो यह िटRपणी भी नह( आती  इसिलए यह आपके िलए
आ>मिचंतन का सवाल है  It is a matter of introspection for you िक संिवधान क1 सं�थाओ ंक1 अनदेखी कौन कर रहा ह?ै

म� आज आपको कहती ह@ ं िक अगर संवधैािनक सं�थाओ ंको सरकार काम करने दे तो <यायपािलका कभी सिक�य नह( हो सकती, अित सिक�य नह( हो सकती,
Bय3िक सरकार के हाथ3 से पीिड़त लोग जब <यायपािलका म� जाते ह� तब <यायपािलका सिक�यता िदखाती ह,ै उ>साह म� अित सिक�य हो जाती ह ैिजसे हम
Yयुडीिशयल एBटीिवaम कहते ह�  लेिकन उसके िलए दोषी सरकार ह,ै उसके िलए दोषी हम लोग ह� जो <यायपािलका के हाथ म� वे चीज� दे देते ह� जो हम� �वयं को
करनी चािहए  इसिलए म� आपसे कह रही ह@ ं प�णब दा, आपने जो प�ारंभ म� परेू देश के संदभ� म� बोला, सच वह है  आज परेू देश म� लोकतंत� के चार3 �तंभ लड़खड़ा रहे
ह� ...(:यवधान)

SHRI PRANAB MUKHERJEE : It will establish that some people will come to the Well of the House and demand saying
accept this नह( तो हाउस नह( चलेगा  That slogan will strengthen loktantra. I agree. ...(Interruptions)

श�ीमती सषुमा 
वराज : प�णब दा, म� आपसे हाथ जोड़कर िनवेदन कVंगी िक जो बात म� अब कहने जा रही ह@ ं, वह संजीदा बह$त ह,ै उसे िबना गु�से के
सुिनए ...(:यवधान) Rलीज़, गु�सा मत होइए ...(:यवधान)

श�ी प�णब मुखज� : गु�से क1 बात नह( है ...(:यवधान)

श�ीमती सषुमा 
वराज : नह(, म� आपसे कह रही ह@ ं ...(:यवधान)

श�ी प�णब मुखज� : गु�से का सवाल नह( ह,ै it is a question of method.

श�ीमती सषुमा 
वराज : म�ने 77 घंटो का मथैड ही िदखाया है ...(:यवधान)

SHRI PRANAB MUKHERJEE : You told so many things. You did not tell that I wanted only one thing that let this issue be
decided by debate and thereafter decide. I wanted only a discussion on the floor of the House. Nothing more and nothing
less.

श�ीमती सषुमा 
वराज : प�णब दा, जो 77 घंटे िडसरRट ह$ए, उसका आपके पास Bया एBसRलेनेशन ह?ै...(:यवधान)

संसदीय काय� मंत�ी, िव�ान और प�ौ�ोिगक  मंत�ी तथा प#ृवी िव�ान मंत�ी (श�ी पवन कुमार बंसल): यह सही नह( है ...(:यवधान)

श�ीमती सषुमा 
वराज : श�ी जी.सी. मMहोत�ा क1 िचbी है ...(:यवधान) संसदीय काय� मंत�ी जी, आप चलै�ज मत क1िजए ...(:यवधान)

SHRI PRANAB MUKHERJEE : Was there a single day when the House transacted business?

श�ीमती सषुमा 
वराज : आप चलै�ज मत क1िजए  म�ने कहा ह ैिक म� सकै�े टरी जनरल क1 िचbी से पढ़ रही ह@ ं  इसिलए आपके फैBcस गलत हो सकते ह�, मेरे फैBcस
गलत नह( ह�  म� आपको िचbी पकड़ा देती ह@ ं  वे सकै�े टरी जनरल न आपके थे, न मेरे थे, लोक सभा के थे  77 घंटे, िलखा ह$आ है  म� आपको अभी उनका लटैर
भेजती ह@ ं  म� माश�ल के हाथ आपके पास अभी लटैर भेजती ह@ ं  जाइए, माश�ल साहब, इ<ह� यह लटैर दे दीिजए ...(:यवधान)

श�ी पवन कुमार बंसल : सुषमा जी, Bया उसम� यह कहा ह ैिक 77 घंटे िसफ�  उसी मांग के कारण ह$ए थे?...(:यवधान)

श�ीमती सषुमा 
वराज : 77 घंटे िडसरRट ह$ए थे ...(:यवधान)

श�ी पवन कुमार बंसल : म� आपको तारीख� बताता ह@ ं

श�ीमती सषुमा 
वराज : इसम� यह िलखा ह$आ ह ैिक 77 घंटे िडसरRट ह$ए थे ...(:यवधान)

श�ी पवन कुमार बंसल : Bया यह उसके िलए कहा ह?ै...(:यवधान)

श�ीमती सषुमा 
वराज : सवाल यह नह( है ...(:यवधान)

श�ी पवन कुमार बंसल : आपको जानना चािहए िक िकस कारण ह$ए ह�  म� आपको तारीख� देता ह@ ं ...(:यवधान) 14 माच�, 2001, 15 माच�, 2001, 16 माच�,
2001, इसके बाद 17 अप�लै  Bवdन आवर चलता रहा  हमने Bवdन आवर को ख>म नह( िकया, िडसरRट नह( िकया ...(:यवधान)

श�ीमती सषुमा 
वराज : 600 सवालो म� से 66 सवाल कैसे?...(:यवधान)

श�ी पवन कुमार बंसल : Bवdन आवर चलता रहा और उसके बाद जेपीसी मानी  पहले एकदम जसेै आप बता रही थ(, िबना िकसी मांग के ... (:यवधान)

श�ीमती सषुमा 
वराज : पवन जी, म� िचbी भेज रही ह�, आप पढ़ लीिजए ...(:यवधान)

श�ी पवन कुमार बंसल : मेरे पास तारीख3 के िहसाब से है  ...(:यवधान)



श�ीमती सषुमा 
वराज : यह िचbी म�ने नह( िलखी  600 प�N3 म� से 66 प�N पछेू गए  यह इसम� िलखा है ...(:यवधान)

श�ी पवन कुमार बंसल : आप मुझे बताइए िक रोजाना िकतने प�N पछेू जाते ह�  जब हाउस नाम�ल चलता ह ैतब 3-4 प�N पछेू जाते ह�  आप कह रही ह� िक इस
कारण नह( चला ...(:यवधान)

श�ीमती सषुमा 
वराज : 31 िदन म� िकतने प�N पछेू जाते ह�? 77 घंटे जो िडसरRशन ह$आ, वह िकसने िकया?...(:यवधान)

SHRI PRANAB MUKHERJEE : You did not allow even the first Budget, including the Railway Budget. In July 2004, the
Ministers were not allowed to introduce it. You began from the very beginning of the Session held in July, 2004. Please
remember what did you do?

श�ीमती सषुमा 
वराज : प�णब दा, वष� 2004 वष� 2001 के बाद आता है  यह अथ�मिैटक है  वष� 2001 म� आपने उदाहरण बना िदया, इ�टबैिलश कर िदया िक
रेलवे बजट िबना िडसकशन के हो  तब वष� 2004 म� हमने िकया ...(:यवधान) आप यह उदाहरण बनाकर गए ...(:यवधान)

श�ी प�णब मुखज� : सब ख>म कर िदया  रेलवे बजट भी ख>म कर िदया, जनरल बजट भी ख>म कर िदया  आपने दोन3 ख>म कर िदए ...(:यवधान)

श�ीमती सषुमा 
वराज : आपने वष� 2001 म� यह उदाहरण �थािपत िकया, हमने केवल उसका अनुकरण िकया  ...(:यवधान) माश�ल साहब, आप पवन जी को यह
िचbी दे आइए  म� आपके पास िचbी भेज रही ह@ ं  आप पढ़ लीिजए ...(:यवधान)

अ�य�ा जी, जो बात म� अब कहने जा रही ह@ ं, म� आपसे िफर हाथ जोड़कर कहती ह@ ं प�णव दा िक आप उसे धीर, गंभीरता से सुिनए, गु�सा मत क1िजए

अ�य�ा जी, आप मेरी इस बात के साथ सा�ी ह3गी  आज देश म� लोकतंत� के चार3 �तDभ--िवधाियका, काय�पािलका, <यायपािलका और प�सै लड़खड़ा रहे ह�  चार3
�तDभ संदेह के घेरे म� ह�  अिवHास का संकट गहराया ह$आ है  हर :यिU एक-दूसरे को शक क1 िनगाह से देख रहा है  रािडया टेRस ने इस तंत� का खोखलापन
उज़ागार करके रख िदया है  उeोग जगत इस तरह से हमारी परूी पॉिलिटBस म� प�वेश कर गया ह ैिक मंत�ी कौन बने  इसम� वे ह�त�ेप करते ह�  ...(:यवधान) िकस
मंत�ी को कौन सा िवभाग िदया जाये, इसम� वे ह�त�ेप करते ह�  िकस कॉलम म� Bया िलखा जाये, इसम� वे ह�त�ेप करते ह�  कौन सी खबर प�थम पAृ पर छपे और
कौन सी खबर आिखरी पAृ पर छपे, इसम� वे ह�त�ेप करते ह�  परूी :यव�था को दीमक खा रही है

प�णब दा, इसिलए म� आपसे कहना चाहती ह@ ं िक आपने जो टDस� बनायी ह� इन टDस� म� आपने आिखर म� जो िलखा ह,ै उसे :यापक क1िजए  इस टDस� के तीसरे Rवाइंट
म� आपने िलखा ह ै-

"To make recommendations to ensure formulation of appropriate procedure for implementation of laid down
policy in the allocation and pricing of telecom licences."

 

आपने इसे केवल वह( तक सीिमत रख िदया  सवाल केवल टेलीकॉम लाइस�सेज के प�ोसीजर का नह( है  परूी :यव�था ढह रही है  जहां हाथ लगाओ, वह( भुरभुरा रहा
है  इसिलए जVरत इस बात क1 ह ैिक सारे लोग बठैकर एक साथ िचंतन, मनन कर�  जेपीसी म� हमारे जो सांसद साथी जा रहे ह�, उनसे म� हाथ जोड़कर कहना
चाहती ह@ ं, मुझे खशुी ह ैिक बह$त ही व*रA साथी इसम� रखे गये ह�  यह जेपीसी केवल दोषारोपण के िलए नह( बन रही है  िकसने आबंटन का िनण�य िलया, कैसे
िलया, िकतना नुकसान ह$आ, इसका आकलन तो आप कर� गे ही, लेिकन आप यह तय क1िजए िक इस तंत� को वािपस कैसे खड़ा िकया जाये  इस :यव�था म� कौन
सी खािमयां आ गयी ह�, उन खािमय3 को कैसे सुधारा जाये? Bया चBैस एंड बलै�सेज नह( ह�? अगर नह( ह� तो कैसे लाये जाय�? अगर ह� और उनका इDRलीम�टेशन नह(
हो रहा, तो उनक1 पालना कैसे क1 जाये? Bय3िक अभी िपछले िदन3 जब प�धान मंत�ी जी क1 प�सै कांफ�� स आयी, तो उ<ह3ने एक नया प�N देश के सामने खड़ा िकया
उ<ह3ने कहा िक उ<ह� गठबंधन धम� क1 मजबरूी है

अ�य�ा जी, म� आपसे कहना चाहती ह@ ं िक इस देश म� गठबंधन युग प<द�ह वष� पहले शुV ह$आ और िनकट भिवhय म� ख>म होने वाला नह( है  Bया हम यह मान ल�
िक गठबंधन क1 सरकार�  भ�- सरकार�  ह3गी और भ�-ाचार का औिच>य िदखाने के िलए गठबंधन धम� का सहारा िलया जायेगा?

अ�य�ा जी, म� आपसे कहना चाहती ह@ ं िक भ�-ाचार अपने आप म� अधम� है  ...(:यवधान)

श�ी पवन कुमार बंसल : आप आउट ऑफ कांटBैसट कह रही ह�  ...(:यवधान)

श�ीमती सषुमा 
वराज : म� आउट ऑफ कांटBैसट नह( कह रही ह@ ं  म� यह कह रही ह@ ं िक आगे भी सरकार�  कोइिलएशन क1 ही आय�गी  अभी दोन3 रा-�ीय दल3 म� से
िकसी म� यह ताकत नह( ह ैिक वह अकेले सरकार बना ले  Bया गठबंधन धम� का तक�  लेकर भ�-ाचार का औिच>य बताया जायेगा? इसिलए म� आपसे कहना चाहती
ह@ ं िक भ�-ाचार एक अधम� ह ैऔर एक अधम� को पनपाने के िलए धम� का सहारा नह( िलया जा सकता  गठबंधन धम� क1 मजबरूी राजनिैतक मु`3 पर बतायी जा
सकती है

प�धान मंत�ी जी, हमने भी कोइिलएशन सरकार छः वष� चलायी थी  हमारा 24 दल3 का गठबंधन था  हम भी मजबरूी क1 बात करते थे, मगर राजनिैतक मु`3 पर,
जसेै धारा 370 हम चाहते थे, मगर हमारे घटक दल नह( चाहते थे, तो हम अपने काय�कTा�ओ ंको समझाते थे िक गठबंधन धम� क1 मजबरूी ह,ै इसिलए हम नह( कर
सके  लेिकन गठबंधन धम� बेइमानी को ढकने के िलए नह( िकया जा सकता  ...(:यवधान) इस समय म� सबक1 तरफ से बात कर रही ह@ ं  ...(:यवधान) इस समय
म� प�ितप� क1 बात नह( कर रही ह@ ं  ...(:यवधान)

अ&य' महोदया : सुदीप जी, आप बठै जाइये



â€¦(:यवधान)

श�ीमती सषुमा 
वराज : नारायणसामी जी, म� आपको एक बात बता दूं िक प�धान मंत�ी जी को हमने िपन ड�ॉप साइल�स म� सुना है  यह सदन चले और अ+छी तरह
से चले, यह िजDमेदारी म� िनभा रही ह@ ं और आप इसे अ+छी तरह से जानते ह�  म� कोई गलत बात नह( कह रही िक मंत�ी बीच-बीच म� उचक-उचक कर खड़े हो रहे ह�
...(:यवधान) म� यह कहना चाहती ह@ ं िक गठबंधन धम� एक कोइिलएशन सीएमपी बनाता ह,ै िजसे कॉमन िमिनमम प�ोग�ाम कहा जाता है  उस कॉमन िमिनमम
प�ोग�ाम म� कोई मजबरूी हो तो बात समझ म� आती ह,ै लेिकन कॉमन िमिनमम प�ोग�ाम अगर करRशन मिैBसमम प�ोग�ाम बन जायेगा, तो देश उसे �वीकार नह( करेगा
...(:यवधान)

श�ी पवन कुमार बंसल : िम�टर जॉज� फनाjडीज को वापस लेना Bया आपका कोएिलशन का कDपMशन नह( था?

श�ीमती सषुमा 
वराज : आप बाद म� बोल लेना  संसदीय काय�मंत�ी के बोलने पर पाब<दी नह( है

श�ी पवन कुमार बंसल: जॉज� फनांडीज जी ने *रजाइन िकया, िफर तीन िदन बाद उनको वापस लेना, उसक1 Bया मजबरूी थी?

श�ीमती सषुमा 
वराज : आप बोलने के िलए अपनी पाटk से समय लेकर बोल लीिजए  संसदीय काय�मंत�ी रहते ह$ए म� भी िडबेट म� पाटkिसपेट करती रही ह@ ं, इसम�
कोई पाब<दी नह( ह,ै लेिकन बीच-बीच म� ह�त�ेप मत करो, इंटरफेयर मत करो  अपने नेता से किहए  आपके यहां खदु संसदीय काय�मंत�ी बोलने के िलए समय
बांटता ह,ै उसम� से आप अपने बोलने िलए भी समय रख लो  उस समय अगर मेरी कोई बात गलत ह ैया काटने वाली ह,ै तो काटो, लेिकन आप मेरी बात बीच-बीच म�
काट रहे ह�  म� एक संजीदा बात कर रही ह@ ं, परेू देश के सामने बात रख रही ह@ ं  आज से पहले जो जेपीसीज बनी ह�, उनम� से िकसी भी जेपीसी पर यह िजDमेदारी
नह( आई  Yयादा से Yयादा िकसी एक िवभाग के िलए वह बनी थी  आपने इस जेपीसी क1 भी तीसरी टम� िवभाग से संबंिधत बना दी  मेरा आपसे यह कहना ह ैिक
अगर केवल िवभागीय जांच करके यह जेपीसी उठ जाएगी, तो वह अपना काम परूा नह( करेगी  हम� :यव�था म� सुधार के िलए जेपीसी चािहए  म� यह केवल आज नह(
कह रही ह@ ं, एनडीटीवी का एक प�ोग�ाम होता ह ै- वाक िद टाक  उसम� इंिडयन एBसप�ेस के एिडटर शेखर गुKा के साथ बात करते ह$ए, शीतकालीन सत� के अगले
िदन म�ने कहा था, जब उ<ह3ने मुझसे पछूा िक आप जेपीसी Bय3 चाहती ह�? म�ने कहा था िक पीएसी अपना काम कर रही ह,ै एकाउFcस देख रही ह ैिक िकतना
नुकसान ह$आ, ट�ेजरी को वह देख रही ह,ै सुप�ीम कोट� और सीबीआई भी इसक1 जांच कर रही ह,ै लेिकन इस :यव�था म� जो दीमक लग गयी ह,ै उसके बारे म� कौन
िवचार करेगा  तब म�ने कहा था िक आज आव[यकता ह ैिमलकर बठैने क1, इकbे बठैने क1, सारी चीज3 का िवlेषण करने क1  आज जहां आकर हम खड़े हो गए
ह�, वहां से परूी चीज3 को सुधारने क1 जVरत है  इसिलए मेरा आपसे कहना ह ैिक इस टम� को आप एBसप�ड क1िजए  इसक1 तीसरी टम� आपने िवभाग से संबंिधत
बना दी ह,ै इससे काम नह( चलेगा  एक बह$त बड़ी िजDमेदारी इस जेपीसी पर आई है  आज देश बह$त आशा भरी िनगाह से देख रहा है  जब संसद नह( चल रही थी,
तो कह( न कह( लोग3 म� छटपटाहट थी िक Bया हो रहा ह,ै लोकतंत� का मंिदर ब<द Bय3 ह?ै इसिलए म� आपसे कहना चाहती ह@ ं िक आपके और हमारे िमलने से,
हमने एक रा�ता िनकाला है  पहले भी िनकाला था  म�ने उस िदन प�धानमंत�ी जी के वU:य पर *र�पांड करते ह$ए कहा था िक यह भारतीय लोकतंत� क1 खबूसरूती
ह ैिक हम जिटल से जिटल प*रि�थित म� भी िमल-बठैकर रा�ता िनकालते ह�  आज प*रि�थित जिटल ही नह( िवकट ह ैऔर उस िवकट प*रि�थित क1 सारी चीज3 को
हम समझ�, उस िवकट प*रि�थित से देश को कैसे िनकाला जाए, इस पर िवचार कर�  यह मेरे और आपके उबरने का सवाल नह( ह,ै यह प�ितप� और सTाप� के
उबरने का सवाल नह( ह,ै यह सवाल ह ैदेश को इससे उबारने का Bय3िक इस प*रि�थित म� देश का आ>मबल कमजोर हो रहा है  लोग3 को यह लग रहा ह ैिक हम
Bया कर� , यह Bया हो गया? इसीिलए म� आपसे बार-बार कहती थी िक जेपीसी का गठन क1िजए तािक कुछ सीिनयर लोग बठै�  आ>ममंथन के िलए बनी ह ैजेपीसी,
गहन िच<तन के िलए बनी ह ैजेपीसी, यह जेपीसी केवल 2जी �पेBट�म के आवंटन, प�ाइिसंग और पॉिलसी क1 जांच के िलए नह( बनी है  आप इसके टDस� ऑफ
रेफर� स को :यापक करके इसको यह काम दीिजए, वरना िजसको भी आप चेयरमनै बनाएंगे, म� कहना चाह@ ंगी िक जो म�बस� इसम� ह3, वे आपस म� तय कर�  िक देश
को कैसे इस प*रि�थित से उबारना ह,ै इसके िलए ठोस चीज� सुझाई जाएं और हम म� वह ताकत है  हमम� िमलकर-बठैकर सुलझाने क1 �मता ह,ै हम उस �मता को
िनकाल� और प�णव दा जब आप इस दश�न पर बात करते ह�, तो आपको गु�सा कभी नह( आता  आप जब इस दश�न पर बात करते ह�, तो बह$त संजीदगी से बात
करते ह�, धीर-गंभीर बात करते ह� ...(:यवधान) इसिलए म� आपसे कहना चाहती ह@ ं िक इस प��ताव पर हम उसी धीर-गंभीरता से िवचार कर� ...(:यवधान)

श�ी लाल ूप�साद (सारण): अ�य� महोदया, म� एक Bले*रिफकेशन चाहता ह@ ं ...(:यवधान)

अ&य' महोदया : लाल ूप�साद जी, आप बठै जाइए

â€¦(:यवधान)

श�ी लाल ूप�साद : मुझे बोलने का मौका Bय3 नह( िमलेगा?...(:यवधान)

अ&य' महोदया : अभी नह( बोल�गे, अभी कैसे बोल�गे  पहले उनको बोलने दीिजए

â€¦(:यवधान)

अ&य' महोदया : आप बठै जाइए  उ<ह� बोलने दीिजए

â€¦(:यवधान)

श�ी लाल ूप�साद : अ�य� महोदया, म� आपसे एक Rवाइंट पर Bल*ैरिफकेशन चाहता ह@ ं  यह कमेटी परेू संसद क1 Yवाइंट पािल�याम�टरी कमेटी है

उनक1 जो भी फाइंिडंग आएंगी, Bया वे अंितम ह3गी या हाउस म� उस पर िडसकशन भी होगा, हम� यह बता द�? यह सदन सुप�ीम है

श�ीमती सषुमा 
वराज : ठीक है

श�ी लाल ूप�साद : ठीक नह( ह,ै हम� बताएं



अ&य' महोदया: वह बता रही ह�

श�ी लाल ूप�साद : Bया हमारा मंुह बंद हो जाएगा, Bया सदन म� इस पर िडसकशन नह( होगा  हमारे 25-30 माननीय िव_ान सांसद बठैकर उसम� जो अपनी
फाइंिडं^स द�गे, म� जानता ह@ ं सारी बात3 को, लेिकन म� उिचत नह( समझता ह@ ं िक इस �टेज पर म� कुछ कह@ ं  प�णब बाब,ू सरकार इसे िBलयर करे िक जब इस जेपीसी
क1 *रपोट� आएगी तो Bया हम उसे ह$बह@ एडाRट कर ल�गे या उस पर हम सदन म� भी िडसकस कर सक� गे?

मानव संसाधन िवकास मंत�ी तथा संचार और सूचना प�ौ�ोिगक  मंत�ी (श�ी किपल िस,बल): िडसकशन होगा

श�ी लाल ूप�साद : खड़े होकर कह�

SHRI PRANAB MUKHERJEE: The Report will be discussed. The House is supreme. So, it is obvious. ...(Interruptions)

श�ीमती सषुमा 
वराज : म� लाल ूभाई से कहना चाह@ ंगी िक यह प�N तो मेरे बोलने के बाद भी पछूा जा सकता था  म� तो अपनी बात समाK करने ही वाली थी, तब
आप अपना यह प�N पछू सकते थे, बीच म� रोकने क1 Bया जVरत थी और आपक1 बात को उ<ह3ने िBलयर कर िदया है  म� केवल इतना ही कहना चाहती ह@ ं िक इस
प��ताव पर...(:यवधान)

अ&य' महोदया: लाल ूजी, आप बठै जाएं, उ<ह� बोलने दीिजए

श�ी लाल ूप�साद : आजकल म� मिहलाओ ंसे Yयादा बात नह( करता

श�ीमती सषुमा 
वराज : पहले भी नह( करते थे

श�ी लाल ूप�साद : म� यह जानना चाहता ह@ ं ...(:यवधान)

MADAM SPEAKER: Nothing will go on record.

(Interruptions) â€¦ *

अ&य' महोदया: अब आप बठै जाएं  सुषमा जी आप अपनी बात कह�

श�ीमती सषुमा 
वराज : म� नह( चाहती थी िक िजस संजीदगी से म� इस बात को यहां रख रही ह@ ं, उसम� िकसी तरह क1 टोका-टाक1 हो  मुझे दुख ह ैिक इतनी धीर-
गDभीर बात म� भी टोका-टाक1 ह$ई है  म� आपसे कहना चाहती ह@ ं िक िजस धीरता और गDभीरता क1 इस जेपीसी म� आव[यकता ह,ै वसेै धीर-गDभीर सद�य इसम�
पह$ ंचे ह�  इसिलए मेरा सभी से आग�ह ह ैिक आप केवल इसक1 टDस� को देखकर, अगर ये इसे एBसप�ड कर द� तो बह$त अ+छी बात ह,ै नह( भी कर�  तो भी इस िवकट
प*रि�थित से देश को उबारने के िलए आप उपाय सुझाएं  उन ठोस उपाय3 को जब देश सुनेगा, तो यह िगरता ह$आ िवHास वापस लौटेगा और देश इस प*रि�थित से
वापस आएगा, यह उDमीद जताते ह$ए म� अपनी बात समाK करती ह@ ं और इस प��ताव का समथ�न करती ह@ ं

 

 

 

 

SHRI KAPIL SIBAL : Madam, Speaker I am grateful to have been given this opportunity to intervene in this debate. म� सुषमा
जी को कई वषm से जानता ह@ ं  मुझे यह अनुभव भी ह ैिक जब सुषमा जी सदन म� खड़ी होती ह� तो वह...... * I withdraw. ...(Interruptions)

MADAM SPEAKER: He is withdrawing.

...(Interruptions)

SHRI KAPIL SIBAL: I withdraw those words. I am sorry. ...(Interruptions)

अ&य' महोदया: आप बठै जाएं

श�ी किपल िस,बल: म�ने अपने शXद िवदड�ा कर िलए ह� ...(:यवधान)

अ&य' महोदया: वह अपने शXद वापस ले रहे ह�

...(:यवधान)

SHRI KAPIL SIBAL: Madam, Speaker I am sorry. I apologize. I did not mean any offence to her.  ...(Interruptions) मुझे याद है
जब तहलका क1 बात उठी थी, Bय3िक सुषमा जी ने कई बार कहा िक यह सरकार भ�-ाचार से िलK है



 

15.00 hrs.

 

मुझे याद ह ैिक सीएजी क1 *रपोट� सदन म� 16 नवDबर को रखी गयी  उससे पहले ही अखबार3 म� चचा� शुP हो गयी िक यह सीएजी क1 *रपोट� ह ैऔर ये आकंड़े ह�
उस समय सदन को और सरकार को कोई जानकारी नह( थी िक सीएजी *रपोट� म� ह ैBया? सरकार को अपनी बात कहने का कभी मौका नह( िमला  उसके बाद
सुप�ीम कोट� म� एक िपिटशन फाइल हो गयी और जब िपिटशन फाइल ह$ई तो यह चचा� अखबार3 और इलBैट�ोिनक मीिडया म� शुP हो गयी  लेिकन सरकार को कोई
ऐसा मौका नह( िमला िक हम अपनी बात जनता म� रख सक�  उसके बाद िवप� के नेता लोग टेलीिवजन म� जाकर बोलने लगे िक यह सरकार भ�- ह,ै 1 लाख 76
हजार करोड़ Pपये का घोटाला ह$आ ह ैऔर इतना नुकसान ह$आ ह,ै जसेै िक जो सीएजी *रपोट� म� िलखा ह ैवह परूी तरह से सही है  उस पर भी हम� बोलने का कोई
मौका नह( िमला, Bय3िक हमारे पास *रपोट� नह( थी  उसके बाद 14 नवDबर को जो पहले मंत�ी थे, उ<ह3ने इ�तीफा दे िदया  मतलब िक *रपोट� सदन म� आने से
पहले मंत�ी को इ�तीफा देना पड़ा ...(:यवधान) उसके बाद Bया ह$आ? ...(:यवधान) मुझे अपनी बात कहने दीिजए  16 नवDबर को जब सदन के पटल पर *रपोट�
रखी गयी तो हमने कहा िक िड�कशन कर लो तािक सरकार अपनी बात सदन म� कहे और सदन के _ारा देश क1 जनता को बता दे  आपने कहा िक सदन हम
चलने नह( द�गे  इस तरह से सारा िवंटर सेशन नह( चला और दो-ढाई महीने तक सरकार को अपनी बात कहने का मौका नह( िमला  ...(:यवधान) मुझे याद है
और माननीय सुषमा जी ने उसके बारे म� िजक� भी िकया था और जब तहलका का मामला चला था तो मुझे याद ह ैिक कुछ िदन3 के िलए सदन नह( चला था  उस
समय माननीय वाजपेयी जी ने एक एड�ेस टू द नेशन िदया था िक

"Parliament is in Session. It is the forum in which these allegations should have been dissected. Unfortunately,
Parliament has not been allowed to discuss them. "

श�ी िनिशकांत दबुे (गो.डा): िहंदी म� बोिलये

श�ी किपल िस,बल : उ<ह3ने अंग�जेी म� कहा था, इसीिलए म� अंग�जेी म� बात कह रहा ह@ ं  "I am, therefore, here to talk directly to you to whom
Parliament and all of us are responsible." वाजपेयी जी ने सही कहा िक अगर ऐसी बात, ऐसी चचा� और ऐसी भ�-ाचार क1 बात� सामने आएं तो सदन म�
िड�कशन होना चािहए  अगर सदन क1 कार� वाई को बंद िकया जाता ह,ै सदन क1 काय�वाही चलने नह( दी जाती ह ैतो कहां सरकार और सांसद अपनी बात कह�
और इसी कारण म� आपको याद िदलाना चाहता ह@ ं िक माननीय सुषमा जी ने कहा िक जो संवधैािनक अथॉ*रटीज ह�, हम उसके िखलाफ पिXलकली बोलते ह�  म�
समझता ह@ ं िक िकसी भी संवधैािनक अथॉ*रटी के िखलाफ पिXलकली बोलना गलत ह,ै ऐसा होना नह( चािहए  मुझे याद ह ैिक 1 फरवरी 2002 को तहलका कांड
ह$आ और उसम� Bया ह$आ? उसम� एक पDैफलेट आर.वी.पंिडत साहब ने िनकाला और सारे सांसद3 को भेजा गया  िकसने भेजा, उस समय के िडफ� स िमिन�टर साहब
ने भेजा, पत� िलखकर भेजा, फ�ी भेजा और उसम� Bया िलखा गया - "What does one do when the culprit is the CAG?"

म� सुषमा जी से पछूना चाहता ह@ ं िक आप उस समय मंत�ी थ(  आपको ऐसा नह( लगा िक आपक1 सरकार आक�ामक तरीके से सीएजी का उMलंघन कर रही
है ...(:यवधान) यह बात आपको उस समय महससू नह( ह$ई  ...(:यवधान)

श�ी सयैद शाहनवाज़ ह2सनै (भागलपरु): ये पंिडत जी कौन ह�?...(:यवधान)

अ&य' महोदया : आप बठै जाएं

â€¦(:यवधान)

श�ी किपल िस,बल : म� आपको अभी बताऊंगा िक पंिडत जी कौन ह�  उस समय सोमनाथ दादा ओपोिजशन म� थे  उ<ह3ने �पीकर साहब को िचbी िलखी, म� आपको
पढ़ कर सुनाऊंगा, िजससे िक आपको पता चल जाए िक आर.वी. पंिडत कौन ह�  उ<ह3ने कहा - "My office provided Shri Pandit with available
documents and also arranged for him to see one of the 150 aluminium cassettes imported by us." र�ा मंत�ी ने �वयं सीक�े ट
डाBयमू�cस आर.वी. पंिडत को िदए और आपको मालमू ही नह( िक आर.वी. पंिडत कौन ह� ...(:यवधान)  उ<ह3ने िचbी म� िलखा िक "A perusal of the
booklet by Shri Pandit reveals a single point agenda to malign the CAG and wide sections of the Press who made critical
observations of the Defence establishments." ये आप कर रहे थे और आपक1 सरकार कर रही थी  जाज� फनाjिडस साहब एनडीए के क<वीनर
थे ...(:यवधान) समता पाटk, गठबंधन सरकार थी ...(:यवधान)

अ&य' महोदया : आप मंत�ी जी को बोलने दीिजए

â€¦(:यवधान)

SHRI KAPIL SIBAL: Madam, they are not allowing me...(Interruptions)

अ&य' महोदया : आप मंत�ी जी क1 बात सुिनए

â€¦(:यवधान)

श�ी किपल िस,बल : अगर आप बात नह( सुन�गे, तो कैसे बात को समझ�गे ...(:यवधान) This is not fair...(Interruptions) महोदया, अगर आप िहंदु�तान
का इितहास देख�, खास तौर से बीजेपी का इितहास देख�, जब-जब इ<ह� मौका िमला कां�टीटय़शूनल आथो*रटीज़ पर आक�मण करने का, तब-तब इ<ह3ने आक�मण
िकया  म� आपको बताना चाहता ह@ ं िक बे�ट बेकरी केस म� नेशनल oमून राइcस कमीशन ने एक पेिटशन सुप�ीम कोट� म� डाली ...(:यवधान) तब सुप�ीम कोट� ने
उस पर िटRपणी क1



"BJP said today that it was perceived − the Commission − as anti-Hindu and a danger to the federal set up."

 

जब िलंडो साहब चीफ इलेBशन किमNर थे और उ<ह3ने िनण�य िकया िक गुजरात म� इलेBशंस को िडले िकया जाए तभी उ<ह3ने िलंडो साहब को बड़े आक�ामक
तरीके से उनके बारे म� पस�नल बात� कह(  इसिलए मेरा कहने का मतलब यह ह ैिक यह सही ह ैिक हम� कोई आक�ामक तरीका नह( िदखाना चािहए  लेिकन अगर
आप बीजेपी का आप इितहास देख� तो बीजेपी हमेशा यही रवयैा इ�तेमाल करती रही है ...(:यवधान) अब इ<ह3ने कहा...(:यवधान)

MADAM SPEAKER: Nothing else will go on record.

(Interruptions) â€¦ *

MADAM SPEAKER: All this will not go on record.

(Interruptions) â€¦ *

श�ी किपल िस,बल : म� एक छोटी सी बात कहना चाहता ह@ ं  जो सीएजी क1 *रपोट� ह,ै म� समझता ह@ ं िक वह बह$त ही मह>वपणू� है  176 करोड़ का आकंड़ा उ<ह3ने
िदया है  उ<ह3ने अपने तरीके से िदया है  1,76000 करोड़ का जो आकंड़ा ह,ै उसम� 36,993 करोड़...(:यवधान) आप अगर मुझे बोलने नह( द�गे तो िडबेट कैसे
चलेगी?...(:यवधान)

अ&य' महोदया : किपल जी, आप इधर एड�सै क*रए

श�ी किपल िस,बल : 36,993 करोड़...(:यवधान)

SHRI YASHWANT SINHA (HAZARIBAGH): Madam, I am on a point of order.

MADAM SPEAKER: Which is the rule? First tell me the rule.

SHRI YASHWANT SINHA : This Report of the C&AG is before the PAC. Does it lie within the jurisdiction of the Minister to
discuss the merits of that Report in the House? This is my point of order.  This is already before a Committee.
...(Interruptions) He cannot pronounce on the merits.

MADAM SPEAKER: Please sit down.

...(Interruptions)

MADAM SPEAKER: Show me the rule.

...(Interruptions)

SHRI KAPIL SIBAL: Madam, I am not going into the merits; I want to make it clear that I would not like to say anything on
the merits of the CAG report; I just want to give the breakup so that the hon. Members of the Opposition are informed as
to what the facts are. Rs. 36,993 crore is attributed to the spectrum that was given beyond 6.2 MHz. Now, during the NDA
regime − this is in the Report − I am not saying anything; according to the Report...(Interruptions)

श�ी राजनाथ िसंह (ग़ािज़याबाद): अ�य� महोदया, बहस जेपीसी पर हो रही ह,ै टू जी �पBैट�म पर नह( हो रही है ...(:यवधान)

MADAM SPEAKER: Please sit down.

...(Interruptions)

SHRI KAPIL SIBAL: The C&AG has himself calculated that spectrum given during the NDA regime beyond 6.2 MHz cost the
nation Rs. 12,214 crore. That is the loss to the revenue that the NDA regime caused according to the C&AG, not according
to me. It is a fact....(Interruptions)

SHRI HARIN PATHAK (AHMEDABAD EAST): Are we going to discuss 2G Spectrum or JPC? हम जेपीसी पर बहस कर� गे  आप जेपीसी
पर बोिलए ...(:यवधान)

श�ी किपल िस,बल : म� बोल रहा ह@ ं ...(:यवधान)

श�ी ह5रन पाठक : जब टू-जी �पेBट�म पर चचा� करनी ह ैतो जेपीसी Bय3 बनाई? ...(:यवधान)

श�ी किपल िस,बल: आपने भ�-ाचार क1 बात कही इसिलए म� �प- करना चाहता ह@ ं ...(:यवधान)

MADAM SPEAKER: Nothing will go on record.



(Interruptions) â€¦ *

अ&य' महोदया : आप Bय3 खड़े हो गए ह�?

â€¦(:यवधान)

श�ी किपल िस,बल: सीएजी क1 *रपोट� से यह �प- ह ैिक 12214 करोड़ का घाटा इन लोग3 क1 वजह से ह$आ ...(:यवधान)

SHRI YASHWANT SINHA : What are we discussing? ...(Interruptions)

SHRI T.R. BAALU (SRIPERUMBUDUR): Do not be panic. There is a lot more. Do not be panic now. ...(Interruptions)

SHRI HARIN PATHAK : What will these 20 Members in this JPC do? ...(Interruptions)

SHRI T.R. BAALU : You close the discussion now. Everybody is agreeable for this JPC. All are agreeable for it. â€¦
(Interruptions)

MADAM SPEAKER: Nothing will go on record except what the hon. Minister is saying.

(Interruptions) â€¦ *

अ&य' महोदया : आप बठै जाइए

â€¦(:यवधान)

MADAM SPEAKER: Hon. Minister, please speak on the JPC.

...(Interruptions)

MADAM SPEAKER: He is speaking on the JPC.

...(Interruptions)

SHRI T.R. BAALU : Let us wind up this discussion and go for voting. Why are you being panic? ...(Interruptions)

अ&य' महोदया : आप बठै जाइए  उनको बोलने दीिजए

â€¦(:यवधान)

MADAM SPEAKER: He is speaking on the JPC only.

...(Interruptions)

MADAM SPEAKER: Nothing will go on record.

(Interruptions) â€¦ *

श�ी किपल िस,बल: भ�-ाचार पर बात हो रही है ...(:यवधान)

अ&य' महोदया : सब बठै गए ह�  लाल ूजी, अब आप भी बठै जाइए

â€¦(:यवधान)

श�ी लाल ूप�साद : अ�य� महोदया, मेरा प��ताव है ...(:यवधान)

अ&य' महोदया : अभी प��ताव रहने दीिजए, उ<ह� बोलने दीिजए

â€¦(:यवधान)

श�ी लाल ूप�साद : महोदया, कमेटी का गठन हो गया, एनाउंसम�ट हो गई, कमेटी को जांच करने दीिजए और बहस बंद क1िजए ...(:यवधान)

अ&य' महोदया : आप बठै जाइए

â€¦(:यवधान)

अ&य' महोदया : आप बठै जाइये



â€¦(:यवधान)

अ&य' महोदया : आप बठै जाइये  जब आप बठै�गे, तब वह बठै�गे

â€¦(:यवधान)

MADAM SPEAKER: Nothing will go on record.

(Interruptions) â€¦*

अ&य' महोदया : आप बठै जाइये

â€¦(:यवधान)

श�ी लाल ूप�साद : इससे Bया होगा, कमेटी प�भािवत होगी, फेयर नह( होगा, <याय नह( होगा  कमेटी प�भािवत होगी, कोई काम नह( करेगा ...(:यवधान)

MADAM SPEAKER: Nothing is going on record. Nothing will go on record.

(Interruptions) â€¦*

अ&य' महोदया : किपल िसबल जी, आप बोिलये  You please address the Chair.

SHRI KAPIL SIBAL: Yes, Madam.

I merely wanted to point out that according to the calculations of the C&AG, because Sushma Swaraj Ji asked a question as
to why Mr. Raja is in jail if he has not caused loss. So, if the BJP is responsible or the NDA is responsible for the loss, then
who should be sent to jail? We must ask them the question. They must tell us. Now, Madam, let me tell you a fact which,
probably, this House does not know. Right from 2003 to before the 3G spectrum was auctioned, till that date no company in
this country has ever paid for spectrum. No company in this country has ever paid for spectrum....(Interruptions)

MADAM SPEAKER: Please just confine to JPC.

...(Interruptions)

SHRI KAPIL SIBAL: Now, they do not want to hear this. You do not want to hear this. That is why, you avoided the debate.
...(Interruptions)

MADAM SPEAKER: Mr. Baalu, will you please sit down?

...(Interruptions)

SHRI KAPIL SIBAL: Let me just inform you....(Interruptions)

MADAM SPEAKER: Mr. Baalu, please sit down. Please take your seat.

...(Interruptions)

अ&य' महोदया : आप बठै जाइये

...(Interruptions)

अ&य' महोदया : आप Bय3 खड़े ह�, आप बठै जाइये

â€¦(:यवधान)

SHRI KAPIL SIBAL: Madam, the point that I was making was that if the argument is if Mr. Raja gave spectrum free, he is
the criminal. But if their Ministers gave spectrum free, it does not matter. That is the argument that is being
made....(Interruptions)

Please understand. ...(Interruptions)

MADAM SPEAKER: Nothing will go on record. Except what the Minister is saying, nothing else will go on record.

(Interruptions) â€¦ *



MADAM SPEAKER: Please sit down.

...(Interruptions)

MADAM SPEAKER: Nothing else will go on record.

(Interruptions) â€¦ *

अ&य' महोदया : किपल िसबल जी, आप बोिलये  You please address the Chair.

...(Interruptions)

अ&य' महोदया : लाल ूप�साद जी, आप बठै जाइये  वह यीMड नह( कर रहे ह�

Mr. Minister, are you yielding?

SHRI KAPIL SIBAL: No.

MADAM SPEAKER: He is not yielding. You please sit down.

...(Interruptions)

SHRI KAPIL SIBAL: Because some facts have never been brought to the public domainâ€¦

SHRI JASWANT SINGH (DARJEELING): Madam Speaker, I am very grateful to the hon. Minister that he has yielded. He is of
course perfectly free to say whatever he wishes to and put across to the House and whatever his viewpoint on the subject
is. He is a learned Member of the House and he brings a great deal of legal understanding and experience.

We are discussing a Motion that has been moved by the hon. Leader of the House. The first item in the Motion is to
examine policy prescriptions and their interpretation thereafter by successive governments. I had once in a private
conversation with the hon. Leader of the House submitted that let even those days of NDA Government from 1998 be
examined. What we are discussing is the contents of this particular Motion moved by the Leader of the House. While
moving the Motion the Leader of the House as also the Leader of the Opposition spoke movingly of the total atmosphere of
the Parliament and how the previous Session had got debilitated for various reasons.

CHAUDHARY LAL SINGH (UDHAMPUR): You are responsible.

SHRI JASWANT SINGH :I am responsible? Must be. But I personally feel...(Interruptions) No doubt, Madam, I am part of
the total community. When an hon. Minister of the UPA most sadly was arrested, somebody asked what my views were.
The same Minister had worked with us in NDA. I had then said quite honestly, which I repeat, that I am immensely
saddened, I am extremely saddened because if a member of my community to which I belong − and this is the community ,
to which I belong − is arrested, somehow I am also diminished. This is what the Leader of the House and the Leader of the
Opposition have also said.

I appeal to the hon. Speaker and the Minister just as a matter of procedure. I am not scoring a point. He alleged that the
Government had no chance to comment on the C&AG's Report. This would be factually incorrect. Because the C&AG
procedurally, is required to submit the draft report to the Ministry for their comments before it is made public or even
presented to the House. Once the comments on the draft report are received, then the C&AG responds to them also.
Therefore, for the hon. Minister to say that he had no chance to comment, is perhaps overstretching the point. He does
overstretch. I may appeal to you, Mr. Minister that the Parliament is not a legal body; it is a legislative body. There is a very
real but subtle difference between the two....(Interruptions) If you just let me finish, I will not take your time.

Therefore, I appeal to you Madam Speaker that the discussion is on a Motion moved by the Leader of the House. I request
you to please keep the discussion limited to that. Of course, the Minister is free to appear before the JPC with whatever
charges he has to make and say whatever he wishes to say. But now is not the occasion to do so.

SHRI KAPIL SIBAL: I am deeply honoured by the advice given by my senior colleague.

I would not have brought any of these issues before this House but for the fact that the distinguished Leader of the
Opposition deviated from the Motion that was sought to be passed. She talked about the Commonwealth Games, she
talked about CVC, she talked about bhrashtachar, she talked about coalition. All that she talked about and that had nothing
to do with this Motion. Therefore, I am duty bound to respond.



अ&य' महोदया : आप बठै जाइये  मंत�ी जी आप बोिलये

â€¦(:यवधान)

SHRI KAPIL SIBAL: She attributed to the Prime Minister a statement that the Prime Minister never made. The Prime
Minister at no point ever has said that this Government has ever compromised with corruption. At no stage, he has said
this. He only talked about the compulsions of coalition politics, like you had. As you remember, the defence portfolio was
kept for somebody else. You also know for a fact that the environment portfolio at that time was also given to a coalition
partner and he is sitting next to me. During your time, you know very well that the railways portfolio was also given to a
coalition partner, who is with us now and was with you then. So, certain portfolios have always been, and these are
common to all, given to coalition partners and that is all that the Prime Minister was saying because the Government of the
day can decide on what Ministries they want and what Ministries they do not want, but the individual Ministers have to be
decided by the coalition partner. That is all that the Prime Minister said and you said that he has said that he compromised
with corruption. Is that a fair representation of what the Prime Minister said? I take strong objection to that. I want to put
the record straight.

Then, you said that I have talked of a zero loss without even reading my statement. What did I say in the statement? I will
place it on the table of this House. I said that the policy of the Government, which was initiated by the NDA and proceeded
with by the UPA-I and UPA-II, was that of first-come-first-served. That was the policy - जो आया, उसे दे दो  ...(Interruptions)

श�ी यशवंत िस7हा : Bया दे दो?

श�ी किपल िस,बल : जो आये उसे दे दो  ...(:यवधान) इसक1 शुVआत आपने ही क1 थी ...(:यवधान) यह शुVआत आपने ही क1 थी ...(:यवधान) This was
the policy of 2003. So, Madam, I said that if this was the policy of the Government, there was no question of an auction.
You cannot have a first-come-first-serve policy and also an auction. You can either have a first-come-first-serve policy or an
auction. So, the C&AG has presumed that had there been an auction, and then he interpolated 3G prices as 2G prices and
said that this is the kind of presumptive loss that would have been caused. That is what he said, and I said that since the
question of auction does not arise and since spectrum ...(Interruptions)

MADAM SPEAKER: Nothing will go on record except what the hon. Minister says.

(Interruptions) â€¦ *

SHRI KAPIL SIBAL: I said that since the question of auction does not arise and since spectrum was always given free, the
question of a loss does not arise. That is what I said. ...(Interruptions) Now, let me tell you what I said because I have the
transcript of what I said. The problem is that this is a nation of sound bite politics. This is what we believe in. I will show
you what is it that I said. I said that 'by analyzing the presumptions of the C&AG, I brought the loss down to Rs. 17,755
crore.' ...(Interruptions) Then, I said ...(Interruptions)

श�ी नीरज शखेर (बिलया): वे जेल म� Bय3 ह�? आप यह बताइये ...(:यवधान)

श�ी किपल िस,बल : म� अभी बताता ह@ ं

Madam, what did I say? I brought down the so-called loss by assumptions that we made to Rs. 17,755 crore. Then I said
'but actually the loss is nil' and I will tell you how. What was allocated was 4.4 MHz as start up spectrum for which there
was no charge − neither in 1999, nor in 2001, nor in 2003, nor in 2005, nor in 2007 and nor in 2010. The TRAI's
recommendation throughout − in October 2003, 2005, 2007 and on May 11, 2010 − says right from 1999 that 4.4 MHz is
start up spectrum. It comes bundled with the licence. That is what happened in 2007 also that 4.4 MHz of spectrum was
given to every licenceee, which was bundled with the licence. Nobody ever charged for it right from 2003 to 2007. So, the
question of loss does not arise because there was no question of an auction.

It is because there is no question of auction. What is wrong with it? â€¦ (Interruptions) The Leader of the Opposition said
that : "I had said Nil loss". ...(Interruptions)

SHRI YASHWANT SINHA : Do not drive the JPC. ...(Interruptions)

श�ी गणशे िसंह (सतना): इतना बड़ा �कै<डल ह$आ ह ैऔर ये कहते ह� िक कुछ ह$आ ही नह( है  ...(:यवधान)

श�ी िनिशकांत दबुे : मेरा पॉइंट ऑफ आड�र है  ...(:यवधान)

अ&य' महोदया : आप Vल नंबर और पेज नंबर बताइए



â€¦(:यवधान)

श�ी िनिशकांत दबुे : यह कॉल एंड शकधर के पेज नंबर 964, परैा नं. 2 पर है  It states : "Where allegations are made in the House against a
particular political party, the leader or the Chief Whip of that Party or Group in the House is permitted to make a statement
in regard theretoâ€¦"

अ&य' महोदया : आप Vल नंबर और पेज नंबर बताइए

â€¦(:यवधान)

SHRI NISHIKANT DUBEY : It is on page no. 964, paragraph two from Kaul and Shakdher. ...(Interruptions)

SHRI YASHWANT SINHA : If he is trying to level allegations, then he has to give advance notice. ...(Interruptions)

SHRI NISHIKANT DUBEY : Yes. It states : "Where allegations are made in the House against a particular political party
â€¦" ...(Interruptions)

SHRI GURUDAS DASGUPTA (GHATAL): If everything is right, then why did you form the JPC? ...(Interruptions)

SHRI KAPIL SIBAL : I have never said it. I have quoted from the transcript. ...(Interruptions)

SHRI YASHWANT SINHA : Madam, I will request the Leader of the House to take back his Resolution. We do not want it.
...(Interruptions) It is not a charity that they are giving us. It is not charity. ...( Interruptions) Bया हम लोग यहाँ पर भीख मांग रहे ह�?

SHRI NISHIKANT DUBEY : He is making an allegation against a political party. ...(Interruptions)

SHRI YASHWANT SINHA : We do not want this JPC. ...( Interruptions) कोई मतलब नह( है  ...(:यवधान) The present Minister has
already come to the conclusion. ...(Interruptions)

SHRI NISHIKANT DUBEY : He cannot speak like this. ...(Interruptions)

श�ी िनिशकांत दबुे : महोदया, लोक सभा िडबेcस 11.2.1967 म� �पीकर क1 यह Vिलंग है  11 फरवरी, 1967 को िडबेट ह$ई थी और �पीकर क1 यह Vिलंग ह ैिक
िकसी भी पोिलिटकल पाटk के िखलाफ आप कोई एिलगेशन नह( लगा सकते ह� िबना िकसी जानकारी के या परमीशन के  जब �पीकर उसको अप�वू कर� गे, तभी वह
माना जाएगा  यह 11 फरवरी, 1967 क1 Vिलंग है

SHRI PRANAB MUKHERJEE : Madam, I would like to request the hon. Members that this is a consensus Motion. Myself and
the Leader of the Opposition just explained the background as to what happened before it. A lot of background work was
done before taking this initiative, and a lot of consultations took place. Therefore, in that context we explained that this
should not be repeated, namely, the unfortunate event that happened during the Winter Session. Hence, we collectively
decided to bring this Motion for adoption because it is technically required. The House can express its decision on a
substantive Motion, and the normal practice is that it is being adopted with a very short discussion only. There is no scope
of any elaborate debate or discussion on this.

But unfortunately, it has happened. Therefore, my request to all the hon. participants would be that they should talk about
the JPC itself and also its Terms of Reference.

SHRIMATI SUSHMA SWARAJ (VIDISHA): Let Shri Kapil Sibal know that. ...(Interruptions)

SHRI KAPIL SIBAL : I deeply respect what the Leader of the House has stated. The reason why I said what I said was
because I wanted to place before the House as to why the BJP did not want a debate. Had there been a debate, all that I
have said would have been before you. ...(Interruptions)

MADAM SPEAKER: Now, I give the floor to Shri Rewati Raman Singh.

SHRI KAPIL SIBAL: Therefore, I commend this Motion to the House, and I thank the hon. Speaker for allowing me to
intervene....(Interruptions)

श�ी आर.के.ि◌◌ंसह पटले (बांदा): माननीय अ�य� महोदया, िपछड़ी जाितय3 क1 जनगणना का Bया ह$आ? इन घोटाल3 म� वह दबी जा रही ह.ै..(:यवधान)

MADAM SPEAKER: Nothing will go on record.

(Interruptions) â€¦ *

अ&य' महोदया : आप बठै जाइए



â€¦(:यवधान)

श�ी रेवती रमण िसंह (इलाहाबाद): अ�य� महोदया, म� आपको ध<यवाद देता ह@ ं िक आपने इस मह>वपणू� प��ताव पर बोलने के िलए अनुqा दी है

महोदया, आज इस सदन म� एक मह>वपणू� िब<दु पर एक प��ताव आया है  जेपीसी के गठन के बारे म� सरकार ने घोषणा क1 ह,ै लेिकन उस पर जो बहस होने लगी
ह,ै वह हम समझ नह( पा रहे ह�  हमारी बुि\ म� नह( आ पा रहा था िक Bया बहस हो रही ह?ै जेपीसी क1 जांच होने के बाद यह चचा� होती, तब तो ठीक लगता  अब ये
कह रहे ह� िक ये नह( होना चािहए  ये उसको कह रहे ह�, इ<ह3ने कहा है  भाजपा और कांग�से के लोग इसके ऊपर नरूा कु[ती कर रहे ह�  कह रहे ह� िक वहां इ<ह3ने
घपला िकया, ये कह रहे ह�, उ<ह3ने घपला िकया  घपला िकसने िकया, जेपीसी जांच करेगी  पीएसी म� भी जांच हो रही है  मंत�ी जी सफाई दे रहे ह�

15.43 hrs.

(Shri Francisco Cosme Sardinha in the Chair)

मंत�ी जी, म� आपसे एक आग�ह कVंगा, आप सीएजी *रपोट� पर सहमत थे या नह( थे, लेिकन आपको साव�जिनक Vप से एक संवधैािनक सं�था पर हमला नह( बोलना
चािहए था  आपने हमला बोलकर मया�दा को भंग करने का काम िकया है  आप अभी कोट कर रहे थे िक उधर के लोग3 ने भी िकया है  िकया ह ैतो Bया वही गलत
काम आप भी कर� गे? इस तरह क1 बात आपको साव�जिनक Vप से नह( करनी चािहए  यह मेरा आपसे आग�ह ह ैिक जो संवधैािनक सं�थाएं ह�, उन पर िकसी भी पाटk
को हमला करने का कोई औिच>य नह( है

महोदय, प�णव दादा ने कहा िक अभी हमारे पड़ोसी देश म� जो ह$आ, कह( उसका *रपीटेशन यहां न हो जाए  भारत को आजाद ह$ए आज 63 साल हो गए ह� और
उसका *रपीिटशन इस देश म� कभी नह( हो सकता है  यहां प�जातंत� क1 जड़� गांव से लेकर िदMली क1 संसद तक बह$त गहरी ह�  आपने पड़ोसी देश का हवाला दे
िदया  लेिकन उस पड़ोसी देश म� प�जातंत� था ही नह(

वहां पर अगर िमिलट�ी ने वसैा िकया तो वह �वाभािवक था  आज भी वहां प�जातांित�क तरीके से सरकार बनी ह,ै लेिकन अभी भी वहां असली पावर िमिलट�ी के पास है
िमिलट�ी जो चाहती ह,ै वही उ<ह� करना पड़ता है  आप िकतना भी प�ोटे�ट कर� , आपक1 बात को न मानने का कारण यही है  आप इतने सीिनयर एवं अनुभवी आदमी
ह,ै पािल�याम�ट नह( चली तो आपने यह बोल िदया िक वसैा खतरा यहां भी पदैा हो सकता ह,ै यह बात अ+छी नह( लगी  ...(:यवधान) प�णब दा ने यह
बोला ...(:यवधान)

SHRI PRANAB MUKHERJEE : I did not say that here it would happen. What I said was: "Historically, it is true that when
democratic institutions fail to function, extra-constitutional authority may come." I did not say that here, there would be
military rule.

श�ी रेवती रमण िसंह : प�णब दा, िजस बात क1 पहले िदन से परूा िवप� मांग कर रहा था, उसे अगर आपने मान िलया होता तो इसक1 चचा� गांव-गांव म� न होती
कल श�ी मुलायम िसंह जी ने इस हाउस म� कहा िक इसक1 चचा� अब गांव-गांव म� हो चुक1 ह ैिक 2जी �पBैट�म Bया है  पहले कोई जानता ही नह( था िक 2जी
�पBैट�म Bया ह,ै लेिकन आज लोग जान गए ह�  जेपीसी नह( बन रही ह,ै 2जी �पBैट�म Bया ह,ै टेलीफोन का कोई घोटाला है  गांव तक म� यह बात पता चल गई है
इतने िदन तक जो टाइम वे�ट ह$आ, आपने माना, देर आए, दुP�त आए  अगर इसी बात को आपने पहले मान िलया होता, इतने िदन तक जो िवंटर सशैन नह(
चला, आप कहते ह� िक अपोिजशन क1 िजDमेदारी ह,ै लेिकन कोई भी सरकार हो, चाहे आपक1 हो या इधर के लोग3 क1 रही हो, िजDमेदारी सब क1 होती है  सरकार,
सरकार होती ह,ै सरकार क1 िजDमेदारी अपोिजशन से Yयादा होती है  आपने अपने दािय>व का िनव�हन नह( िकया और दािय>व का िनव�हन न करने क1 वजह से
आप जो दोष अपोिजशन पर मंडना चाहते ह�, वह उिचत नह( है  उसम� आप भी सहभागी ह� और Yयादा िजDमेदारी आपक1 थी  कई िदन तक िवंटर सशैन नह( चला
जेपीसी चार बार पहले भी बनाई जा चुक1 ह,ै आप यह कोई नयी नह( बना रहे ह�  जेपीसी बनने से कोई आसमान नह( िगर पड़ता और न ही िगरेगा  जांच होगी और
जांच होने के बाद जो दोषी ह3गे, उनके िखलाफ काय�वाही होगी, इतना ही होगा  उसम� कोई चाज� नह( लगा रहा था, ये भारत के इितहास म� पहली बार ह$आ ह ैिक
िकसी के<द�ीय मंत�ी को जेल जाना पड़ा  ये मामूली बात नह( है  हमारे संसदीय इितहास म� िकसी देश म� इस तरह क1 घटना नह( घटी, कम से कम भारत म�, िक
िकसी के<द�ीय मंत�ी को इ�तीफा देना पड़े और जेल जाना पड़े

सभापित महोदय, म� आपके मा�यम से कहना चाहता ह@ ं, यह जVर ह ैिक आज जो हम संसद म� करते ह�, उसका सीधा असर आम जनता पर पड़ता है  आज िकसी भी
नेता के बारे म� आम जनता म� अ+छी राय नह( है  उसका कारण हम लोग �वयं ह�, हमने अपनी मया�दा खदु िगराई है  ये सदन संिवधान, मया�दा या परDपराओ ंसे
चलता ह,ै जो परDपरा पहले बनी ह,ै जो मया�दाएं ह�, उसी पर यह सदन चलता है  अगर ये मया�दा और परDपरा पहले थी तथा संिवधान म� यह प�दT ह ैतो िफर इसे
पहले बनाने म� आपको Bया िदBकत थी? आपने जेपीसी बनाई, इसका म� �वागत करता ह@ ं  अगर आपने यह काम पहले कर िदया होता तो आज िजस प*रि�थित म�
इतनी कटुता पदैा हो गई, वह नह( होती  लेिकन म� इतना जVर कह@ ंगा िक आगे कटुता न पदैा क*रए  म� इनसे और आपसे भी आग�ह कVंगा िक संसद को चलने
दीिजए

आप बहस होने दीिजए  यह संसद बहस करने के िलए ही बनी ह,ै अपनी बात कहने के िलए ही बनी ह,ै चाहे िवप� कहे, चाहे प� कहे, ये सदन म� अपनी बात कह�
यह सदन इसिलए नह( बना ह ैिक यहां पर आरोप-प�>यारोप हम एक दूसरे पर लगाय�, क1चड़ उछाल�, यह काम सदन म� नह( होना चािहए  मया�दा के भीतर ही बात
कहनी चािहए, चाहे हम ह3, चाहे आप ह3

म� आपसे आग�ह कVंगा िक जो लाल ूजी ने कहा िक जब जे.पी.सी. का गठन हो गया, एक प��ताव आया और अब गठन हो जायेगा तो उस पर आज चचा� Bय3 हो रही
ह,ै जब जे.पी.सी. क1 *रपोट� आ जाये, तब आप इस पर चचा� कराते  आज चचा� का औिच>य Bया ह,ै यह हमको समझ म� नह( आ रहा है  जब जे.पी.सी. क1 *रपोट�
आये, उस पर चचा� कराइये और सभी मDैबर3 को उसम� बोलने का मौका िमल पाये, तब तो आपक1 बात ठीक लगती है



म� इ<ह( शXद3 के साथ जे.पी.सी. के गठन का समथ�न करता ह@ ं

श�ी लाल ूप�साद : हमको बुलवाइये न, हमको ट�ेन पकड़नी है ...(:यवधान)

श�ी दारा िसंह चौहान (घोसी): आपक1 ट�ेन तो छूट गई

माननीय सभापित जी, आपने मुझे प�णव दॉ के मह>वपणू� प��ताव पर बोलने का अवसर िदया, िजस सवाल को लेकर काफ1 देर से दोन3 तरफ से चचा� हो रही है  म�
देख रहा था, जो हंगामा खड़ा ह$आ, इसका औिच>य मुझे समझ म� नह( आ रहा था  चूंिक घोटाले को लेकर जो संसद म� गितरोध कायम था...(:यवधान) घोटाले को
लेकर संसद म� िपछले सत� म� जो गितरोध कायम था, उस गितरोध को ख>म करने के िलए...(:यवधान)

श�ी लाल ूप�साद : नह(, महोदय, इनका कमेटी म� नाम ह,ै ये चचा� म� पाटkिसपेट कैसे कर रहे ह�  यह बेकार क1 बात है  आप दूसर3 को बुलवाइये ...(:यवधान)

श�ी दारा िसंह चौहान : हम इस पर बोल सकते ह� ...(:यवधान)

श�ी लाल ूप�साद : नह( बोल सकते ...(:यवधान)

श�ी दारा िसंह चौहान : सभापित जी, यह जांच का िवषय नह( ह.ै..(:यवधान) संसद म� जो गितरोध कायम था, उसको ख>म करने के िलए लोकसभा अ�य� और
सदन के नेता माननीय प�णव दॉ ने कई बार काफ1 प�यास िकया िक गितरोध को ख>म कर िदया जाये और प��ताव भी माननीय नेता सदन क1 तरफ से आया िक
इस पर िव�तार से चचा� हो जाये िक जे.पी.सी. का गठन होगा या नह( होगा  चूंिक घोटाले तो बह$त ह$ए...(:यवधान)

श�ी लाल ूप�साद : यह मामला अब आपके अंडर आ गया ...(:यवधान)

श�ी दारा िसंह चौहान : म� जांच क1 बात नह( कर रहा ह@ ं ...(:यवधान)

श�ी लाल ूप�साद : अब यह आपके अंडर आ गया, now you are the judge....(:यवधान)

श�ी मुलायम िसंह यादव (मनैपरुी): माननीय लाल ूजी ने एक सवाल उठाया  आप उस पर Vिलंग दीिजए िक जे.पी.सी. म� िजसका नाम ह,ै अभी तक यह परDपरा
रही ही िक वह भाषण नह( देता है  इनका नाम जे.पी.सी. म� ह,ै ये भाषण कैसे दे सकते ह�, आप इस पर Vिलंग दीिजए, बताइये, :यव�था दीिजए  ...(:यवधान)

श�ी लाल ूप�साद : ये इस पर कैसे बोल�गे?...(:यवधान)

श�ी दारा िसंह चौहान : म� यह कह रहा था िक जब नेता सदन ने चचा� करानी चाही तो लोग इस पर चचा� करने को तयैार नह( ह$ए, लेिकन आज म� देख रहा ह@ ं िक
जब जे.पी.सी. का गठन हो गया, आपने एनाउंस कर िदया तो िफर इतनी लDबी चचा� का मुझे मतलब नह( समझ म� आ रहा है  ठीक ह,ै प��ताव जVर ह$आ, उसका
अनुमोदन करने क1 जVरत थी, लेिकन चार घंटे तक इस पर बहस म� िह�सा िलया जाये, यह औिच>य मुझे समझ म� नह( आ रहा ह,ै इसिलए म� चाहता ह@ ं िक गठन
को लेकर तमाम सारे सवाल उठे ह�  अब म� गDभीरता से यह सवाल उठाना चाहता ह@ ं िक इसम� िकसी क1 हार-जीत का सवाल नह( है  मेरी पाटk का मानना ह ैिक
जे.पी.सी. का गठन हो गया तो िकसी क1 हार और जीत का सवाल नह( ह,ै बिMक जनिहत और देशिहत म� गDभीरता से काम करने क1 जVरत है

म� बस इतना ही कहना चाह@ ंगा

...(Interruptions)

MR. CHAIRMAN : No comments please.

...(Interruptions)

MR. CHAIRMAN: Please speak when you get your time.

...(Interruptions)

श�ी शरद यादव (मधपेरुा): सभापित जी, जो प��ताव आया ह,ै उसके समथ�न म� खड़ा ह$आ ह@ ं  प�णव बाब ूने ...(:यवधान)

MR. CHAIRMAN: Hon. Members, please maintain silence. Please do not disturb.

...(Interruptions)

श�ी दारा िसंह चौहान : औिच>य का जो सवाल खड़ा हो रहा ह ैिक कोई म�बर इस पर बोल ही नह( सकता  ...(:यवधान)

MR. CHAIRMAN: Please continue your speech.

...(Interruptions)

MR. CHAIRMAN: Please sit down.

...(Interruptions)



श�ी शरद यादव : बोल सकते ह�  ...(:यवधान)

श�ी मुलायम िसंह यादव : मुझे बोलने से रोका गया था  ...(:यवधान)

श�ी शरद यादव : यह सही नह( है  कोई भी बोल सकता है  उस पर बहस नह( हो रही है

श�ी शलै7ेद� कुमार : माननीय सभापाित महोदय, इस पर फैसला पीठ क1 ओर से आना चािहए  आप :यव�था दीिजए  ...(:यवधान)

MR. CHAIRMAN: Please sit down.

...(Interruptions)

MR. CHAIRMAN: Please address the Chair and start your speech.

...(Interruptions)

MR. CHAIRMAN: Please do not disturb him.

...(Interruptions)

श�ी शरद यादव : प�णव बाब ूने इसम� जो सवाल छेड़े ह�, उनके बारे म� मुझे कुछ कहना है  म� मानता ह@ ं िक राYय क1 िवधानसभाओ ंम� हालात िडटी*रयोरेट ह$ए ह�,
खराब ह$ए ह�  लेिकन जो लोकसभा ह,ै संसद ह,ै इसम� वषmवष� हमने देखा ह ैिक इन सारे मामल3 पर चाहे प�णव बाब ूक1 पाटk हो या हमारी पाटk हो, Bय3िक यह सौ
करोड़ लोग3 क1 सभा ह ैऔर इसम� बेचनैी बाकायदा रेफलेBट होती है  इसका कारण ह ैिक �ेत�ीय पािट�यां बढ़ गयी ह�  कल ही यहां तेलंगाना मु`े पर सदन �थिगत
हो गया  जेपीसी के गठन क1 जो बात ह,ै म� मानता ह@ ं िक बह$त अ+छी तरह से िव�तारपवू�क हमारे और आपके बीच म� इस संबंध म�

बहस ह$यी  अभी किपल िसXबल जी कह रहे थे िक हम इस पर हम नह( बोल पाए, लेिकन िजतनी इस पर बहस ह$यी, उतनी िकसी और चीज पर नह( ह$यी  हो सकता
ह ैिक इस पर सदन म� बहस न ह$यी हो, लेिकन सदन के बाहर बह$त िव�तार से बहस ह$यी  म� उस बहस पर नह( जाना चाहता ह@ ं  जब *रपोट� आ जाएगी, तब उस पर
बहस हो, तो Yयादा ठीक है  म� इतना ही कह@ ंगा िक लोकतंत� म� इस सदन म� जनता के सवाल3 को लेकर लड़ाई होती है  प�णव बाब ूतीन-चार मीिटगं आपने क(,
आपने प�यास िकया लेिकन चार बार क1 मीिटगं म� आप चुप ही बठेै रहे  आपने हमारी सारी बात3 क1 टोटिलटी म� कह िदया िक हम आपक1 बात नह( मानते ह�  उसके
चलते भी देश क1 जनता म� इसक1 चचा� ह$यी, बहस ह$यी  सुषमा जी और आपने जो बहस चलायी, इस पर किपल िसXबल जी बोल रहे थे और वह इस बहस को परूी
तरह से जेपीसी के मु`े पर ही ले आए  उ<ह3ने ऐसी-ऐसी बात� कह द(, जो वािजब नह( ह�  वह मान रहे ह� िक यह हाई कोट� या सुप�ीम कोट� का चDैबर है  यह राजनीित
है  आपने कई तरह से काम िकए ह�, जो आपको नह( करने चािहए थे
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आप मंत�ी ह�  जब जेपीसी क1 िडबेट आएगी तब आप उसे जVर अपने सद�य3 को दे सकते ह� और यहां खदु बोल सकते ह�  लेिकन उससे पहले आपने जो बह$त सी
बात� कही ह�, वे वािजब नह( ह�  हो सकता ह ैिक आप जो कह रहे ह�, भ�-ाचार िबMकुल नह( ह$आ ...(:यवधान)

MR. CHAIRMAN : Hon. Members, please address the Chair.

...(Interruptions)

श�ी शरद यादव : म� आपसे िनवेदन करना चाहता ह@ ं िक आपके जो तक�  ह�, उससे सरकार के तक�  खराब होते ह�  एक मंत�ी का इ�तीफा हो गया है  केस चल रहा है
और वे जेल चले गए ह�  अगर आपको इस बात पर यक1न और िवHास ह,ै तो आपको इ�तीफा दे देना चािहए िक नह(, यह ठीक नह( ह$आ  प�णब बाब,ू म� आपसे
कह@ ंगा िक लोक सभा म� िनरंतर बहस इतनी Yयादा ह$ई ह,ै िजसका अंदाजा नह( हो सकता  कुछ लोग3 का मत ह ैिक राजनीितक लोग3 क1 साख बह$त िगर गई ह,ै
लेिकन म� मानता ह@ ं िक इस बार सरकार का इकबाल घटा है  अगर आप जेपीसी क1 मांग पहले मान गए होते तो आपका इकबाल Yयादा बड़ा होता  लेिकन अ+छा
ह$आ िक आप देर से माने  इससे हम� लाभ है  हम� देश को समझाने का मौका िमला  भ�-ाचार िसफ�  2जी �पBैट�म म� नह( ह,ै परूा देश तबाह है  कदम-कदम पर
लटूने वाले लोग ह�, कदम-कदम पर भ�-ाचार फैला ह$आ है  जब लड़ाई होती ह ैतब िकसी न िकसी को पकड़ना होता है  उसी म� 2जी �पBैट�म सीएजी के चलते मु`ा
बन गया  वसेै हमने इसे पहले तीन बार उठाया  हमने इसे गहराई से पढ़ा है  आपका बयान भी बह$त गहराई से पढ़ा है  उसक1 �विन म� यही िनकलता ह ैिक कोई
ऐसी बात नह( ह$ई  प�णब बाब ूयहां बठेै ह$ए ह�  जब श�ी बाल ूने कहा िक यह जांच वष� 1998 से होनी चािहए, हम पहले :यिU थे िजसने कहा िक क1िजए  उस सरकार
म� हम लोग भी थे यानी हमारी नीयत यह ह ैिक भ�-ाचार के िखलाफ एक कारगर लड़ाई हो िजसम� आप और हम सब शरीक ह3  इसिलए यह मामला 2जी �पBैट�म
का नह( ह,ै परेू देश म� भ�-ाचार जम गया है

आपने कहा िक सौ िदन म� िवदेशी पसेै वािपस ले आएंगे  िदBकत� ह�, नह( हो पाया, लेिकन उसक1 बहस चली गई  म� आपसे यही कह@ ंगा िक आपने जेपीसी क1 जो
मांग मानी ह,ै इसम� आपने उदारता िदखाई है ...(:यवधान) म� कहना चाहता ह@ ं िक यिद इसम� सीडXMयजूी भी रख लेते तब भी देश का बह$त िहत होता  प�णब बाब,ू
म� एक बात और कहना चाहता ह@ ं  सुषमा जी ठीक कह रही थ( िक हमने सदन बंद कर िदया, हमने कर िदया या आपने कर िदया, उस बात को छोड़ दीिजए  2जी
�पBैट�म को कोट� ने अपने हाथ म� ले िलया ह,ै वह जांच कर रही है  उसम� हमारा और आपका कोई हाथ नह( है  कोट� ने कह िदया ह ैिक हम देख�गे  वह डंडा लेकर
बठैी तब कह( 2जी �पBैट�म वाले मामले म� िगरrता*रयां ह$ई ंऔर काम तेजी से बढ़ा  म� मानता ह@ ं िक सीडXMयजूी के बारे म� सरकार ने काय� िकया  लेिकन सरकार
म� एक :यिU कह रहा ह ैिक मेरा 5 प�ितशत शेयर था, बाक1 लोग3 का 95 प�ितशत है  म� आपसे यही िनवेदन कVंगा िक यिद आपने टDस� रैफर�स, ये सं�थाएं परूी
तरह से कमजोर हो रही ह�  म� मानता ह@ ं िक आज चुनाव आयोग मजबतू है  बीच-बीच म� अदालत� लड़खड़ाई थ(, लेिकन आज जो अदालत ह,ै वह सिक�य ह ैऔर िकसी
दौर म� भी �वतंत� रही है



अ+छा िकया या बुरा िकया, म� नह( कह रहा  वह �वतंत� रही ह�  हमारे पास कई सं�थाएं ह�, जसेै सीबीआई है  सीबीआई जब कोट� के दायरे म� आ गयी, तो कैसे बिढ़या
काम कर रही है  Bया कारण ह ैिक जब आपके पास थी, आपने बह$त पहले से इंBवायरी करा कर रखी है  आपने सीबीआई के हाथ म� यह काम बह$त िदन3 से सsप
रखा है  पहले ऐसी तेजी Bय3 नह( आयी? कोट� के हाथ म� आने से कैसे तेजी आ गयी? इसिलए जो जांच एज�सी ह,ै उसक1 �वायTा के मामले म� भी टDस� ऑफ रेफर�स
होनी चािहए  जो सं�थाएं कमजोर हो रही ह�, प�णब बाब,ू आप रह�, चाहे हम रह�, उनको मजबतू करने का कोई रा�ता होना चािहए  इसम� नह( करना ह,ै तो िफर से
सबको बुलाकर कोई रा�ता िनकािलए
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(Dr. Girija Vyas in the Chair)

सभापित महोदया, अभी सीवीसी का मामला था  दो-तीन सीवीसी बह$त बिढ़या थे  अब थॉमस साहब हटने को तयैार नह( ह�  वे न आपका कहना मान रहे ह� और न
ही हमारा कहना मान रहे ह�  वह बठै गये ह� और उ<ह� हम हटा नह( सकते, ऐसी हालत है  तीन आदमी Bय3 रखे गये थे? वे आम सहमित के िलए थे  म� इस बारे म�
Yयादा नह( कहना चाहता  म� केवल इतना ही कहना चाहता ह@ ं िक इसम� जो टDस� ऑफ रेफर� सेज ह�, वे 2जी के ह�  जांच क1 सं�थाओ ंके बारे म� कोई इंतजाम कर�
यह लटू कोई िदMली भर म� नह( हो रही ह,ै �टेcस म� भी लटू हो रही है  आजकल जमीन म� सबसे Yयादा घपला हो रहा है  सारे एनसीआर क1 तीन लाख हBैटेयर
जमीन चली गयी है  आज सबसे Yयादा भ�-ाचार जमीन म� हो रहा ह ैयानी जमीन के सौद3 म� हो रहा है  2जी �पेBट�म एक तरह से ऐसा कदम हो जाये िक भ�-ाचार
के ऊपर एक हMला बोल हो जाये  यह राजनीितक लोग3 के ऊपर नह( है  कुछ लोग कह रहे ह� िक राजनीितक लोग3 क1 साख बह$त घट गयी है  म� इस बात को
नह( मानता ह@ ं  इस सदन म� 90 फ1सदी वे लोग ह� जो दद� और स+चाई से भरे ह$ए ह�  हां, इनको चार3 तरफ बदनाम करने का खेल चला ह$आ है  चाहे कॉरपोरेcस ह3
या आपका इलBैट�ािनक मीिडया हो, वह कभी-कभी अ+छा काम करता ह,ै लेिकन यह काम बह$त बुरा करता है  वह जरा सी बात को बह$त िव�तार से बताता है  म�
इसम� केवल इतना ही िनवेदन करना चाहता ह@ ं िक 2जी �पेBट�म आपके *रज़ीम म�, आप लीडर ह�, आपक1 सरकार ह,ै आपके जमाने म� ऐसा कदम उठ जाये, िक न
तेरी रहे और न मेरी रहे  ऐसा कदम उठ जाये िक भ�-ाचार करने वाले को लगे िक अब खरै नह( ह,ै अब आगे नह( चलेगा  इसके टDस� ऑफ रेफर�स म� यह जVर
होना चािहए  भारत क1 जो सं�थाएं कमजोर हो रही ह�, वे आप कर रहे ह�, हम कर रहे ह� या राजनीित कर रही ह,ै लेिकन उन सं�थाओ ंको मजबतू होना चािहए  अब
Xयरूोक�े cस ह�, Yयुिडिशयरी ह,ै मीिडया ह,ै हम लोग3 को छोड़कर कोई भी अकाउंटेबल नह( है  पािल�याम�ट के मDैबस� अकाउंटेबल ह�, िमिन�टस� अकाउंटेबल ह� और कोई
अकाउंटेबल नह( है

प�णब बाब,ू आप िसर पर हाथ धर कर बठेै ह�  यह नह( चलेगा  सब फ�ी ह�, आजाद ह�  अगर 2जी �पेBट�म नह( होता तो कॉरपोरेट वाले हम लोग3 का जीना मुि[कल
कर देते  किपल िसXबल जी, ये कारपोरेcस ह�, इनको थोड़ा सा बुला-बुलाकर, डुबो-डुबो कर ठीक क1िजए  थोड़ा-बह$त चंदा देकर इनका िदमाग और माथा खराब
हो गया है  लोग3 ने इनको चुना ह ैयानी राज इनको करना चािहए ...(:यवधान)

मानव संसाधन िवकास मंत�ी तथा संचार और सूचना प�ौ�ोिगक  मंत�ी (श�ी किपल िस,बल): वष� 2003 से ये बड़ा चंदा दे रहे ह�  ...(:यवधान)

श�ी शरद यादव : जी हां  आप जानते ह� िक सब चंदा चव<नी दे रहे ह� और खा रहे ह� अरब3 Pपये

सभापित महोदया : यादव साहब, आपका समय परूा हो गया है

श�ी शरद यादव : इसिलए म� कह@ ंगा िक टDस� ऑफ रेफर�स म�, प�णब बाब,ू आप उ�ताद आदमी ह�, इस बारे म� कोई नतीजा, तरीका िनकािलए

जो सं�थाएं कमजोर हो रही ह�, उनको मजबतू िकए बगरै 2जी �पेBट�म पर बहस हो जाएगी, लेिकन आगे कुछ होने वाला नह( है  आपने एक अ+छा कदम उठाया ह,ै
एक मोचt पर आप सफल ह$ए ह�, लेिकन अभी सीडXMयजूी ह,ै आदश� सोसाइटी घोटाला ह,ै परेू देश म� रेल और फौज क1 जमीन बेची जा रही है  ...(:यवधान) म� इ<ह(
बात3 को साथ अपनी बात समाK करता ह@ ं

महोदया, इसके साथ ही मेरा अनुरोध ह ैिक आप काननू के अंदर, Vिलंग के अंतग�त जो लोग जेपीसी म� आ गए ह�, Bया वे इस पर बोल सकते ह� या नह(, वह िनयम
भी एनाउंस कर द�

 

 

SHRI SUDIP BANDYOPADHYAY ( KOLKATA UTTAR): Madam Chairman, I rise to support the Motion for appointment of a
Joint Committee. It will examine policy prescriptions and their interpretation thereafter by successive Governments,
including decisions of the Union Cabinet and the consequences thereof, in the allocation and pricing of telecom licenses and
spectrum from 1998 to 2009; it will examine irregularities and aberrations, if any, and the consequences thereof in the
implementation of the Government decisions and policy prescriptions from 1998 to 2009; and it will make recommendations
to ensure formulation of appropriate procedures for implementation of laid-down policy in the allocation and pricing of
telecom licences.

I had the privilege to attend all the meetings of the leaders of political parties which were called by the Leader of the
House, Shri Pranab Mukherjee at least thrice and by the hon. Speaker twice. At that time it was discussed that this
proposal for a JPC be tabled on the floor of the House and I particularly said in the meetings that let us hear Shrimati



Sushma Swaraj, who is a very good orator, and Shri Pranab Mukherjee, and then a decision be taken about the formation of
the JPC. Ultimately, it was not accepted and the whole Winter Session was disrupted. It is a matter of shock which would
haunt us every moment. But ultimately with the intervention of the hon. Prime Minister, it has come up.

We should know that the total number of telephones now operating in the country is more than 723 millions. In the
targeted plan, the target was 600 millions to be achieved by 2012. But that has been already achieved. It is due to tough
competition. The competition that exists is so tough that automatically corruption will take place in such cases. So, the
question of corruption has come up.

We are the second largest partner of the UPA-II Government. We want to assure that as a partner of the Government or as
an ally, we will not ever be the cause of embarrassment to the Government so far as corruption is concerned. We are firm
believers in the principles of honesty and transparency, basing upon which the Trinamool Congress was born and we are
proceeding with our head high always. We do not want to take anything with the Government though we are the partners.
We want to contribute our ideas at a small level according to our capacity to strengthen the UPA-II Government.

So, as a partner, we want to make it clear on the floor of the House that we never became the causes of embarrassment to
the Government at any stage or at any level nor even we want to make it so.

Madam Chairman when this JPC will be set up and the 2G scam issue will be taken up, we have a very few proposals which
can be taken as terms of references.

The hon. Member, whom we have nominated to the Committee, will certainly go and place them before the Committee.
The major issue can be placed on record. We want to submit it here to be taken into consideration for induction in the
terms of reference. The spectrum which was allocated at vastly under-valued prices and some companies seem to have an
inside track on its development. In addition, the decision not to auction 2G spectrum and to maintain the same entry fee
since 2001. This is one of the major issues which have been transpired.

My second suggestion is on the causes for alleged revenue loss by the above decision.

Third comes the point on the alleged advancement of the cut-off date for receipt of applications and the grant of licence to
ineligible applicants.

So, these are the few issues which we, at the primary stage, want to keep on record that this can be taken up in the
terms of reference when the Committee will start functioning.

Madam, we fully believe that though it is late, yet we were totally in favour of formation of a JPC. Even in the
meetings of the All-Parties' Leader Forum, we categorically said that the Trinamool Congress, as a Party, is a very
transparent Party and our approach is always to expose the corruption. What is bad is said to be bad. We do not want to go
for any compromise with any types of corruptions initiated by any party or any person at any level.

Madam, one person may be bad for which a total political party cannot be blamed as a corrupt party.  Sometimes,
mistake of one individual can cause damage to a total political party. So, in any way, it is to be taken into consideration and
the JPC's purpose should not be that those who are representing from the Opposition will only try to catch the Government
and the Government will try to only hide all the faults and all the charges of corruption in a negative manner.  That should
not be allowed to be held. Let the investigation move with transparency and with very open mind and let the truth come
out. We believe that this should be a precedent and this JPC should create some examples in the history of parliamentary
democracy by which people will really realise that formation and functioning of JPC can certainly produce some results.
That can enlighten and can give relief and benefit to the common people of the country. Let this country feel that the
Parliament has positively played a major role when such types of vital and crucial issues come up for the interests of the
people. We fully endorse the announcement of the JPC in connection with the Ministry of Communication.

 

SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): Madam Chairman thank you very much for permitting to speak on the Motion
for appointment of a Joint Committee to go into various aspects of telecom licensing.

Madam, when the Leader of the Opposition was speaking, she was talking about certain things regarding the last Session
where they were not allowed to run the Session and the Leader of Opposition was blaming the Government for not allowing



the Session to go on.

I would like to say one thing. The Winter Session was not held. No Business was conducted in this House. But there was a
heavy offensive on one man who is our man. Without knowing the facts, without going into the merits of certain reports, he
was accused. The report was leaked. All the leaders of the Opposition who are here started accusing him, abusing him in
the public. Had there been a discussion held in this House, as was suggested by the Leader of the House, we would have
come to many conclusions. I can even say the three subjects which we have selected for the JPC would have decreased or
even increased. But there was no discussion. He was accused and abused. There was an offensive by the media, by the
leaders of the Opposition and by the other party Members. He had no opportunity to explain his position. Even the
Government was not given an opportunity to explain its position.

Madam, I have great regards for the Office of the C&AG. Like any other constitutional authority or office, the C&AG is an
authority created by an Act of Parliament. But the Opposition took an opportunity based on the leaked report to attack the
Government, to take political mileage over the Government. That is not fair. As I said earlier, I have great regards for the
Office of the C&AG, not for the person occupying the Chair. It was leaked. It should also be gone into. This Committee
should go into that aspect. It should be added in the terms of reference of the JPC.

Secondly, I want to make one more observation. When the Leader of the Opposition was speaking, she also talked of the
observation made by the Supreme Court. Madam, I can say only one thing. If an adjudicator becomes a prosecutor, there
ends justice in this land. If an adjudicator becomes a prosecutor,  there is no scope for the common man to get justice. If
they are approving it, then, that shows the mindset of the Opposition. So, with these words, I support this Motion.

SHRI BASU DEB ACHARIA (BANKURA): Madam Chairman, we are against disruption of the House. The House did not
function for the entire Winter Session. From day one, you can remember that we have been demanding the formation of the
JPC. We do not always demand the formation of a JPC. In a very rare case, Members of this House demand the formation of
a JPC.

There had been four JPCs in the past. I can remember that in 1987 the House could not function for a number of days.
When the entire Opposition had been demanding the formation of a JPC to inquire into the Bofors Scam, the House could
not function for several days. Then, in the 1990s when there was the stock market scam by Harshad Mehta, for many days,
the House could not function. We were in the Opposition. We had been demanding from day one a JPC. We said that unless
a JPC was formed, there would not be any proper inquiry into all aspects. A JPC does not inquire into one aspect but the
entire aspect of corruption and the scam. When we were in the Opposition, when there was the Tehelka exposure in
respect of purchase of coffins for Defence, when the NDA was in power, the House did not function for many days.

But the NDA, at that point of time, did not constitute JPC. This time it is not only the question of the scam of Rs.1,76,000
crore but it has its wider ramifications and that is why we, the entire Opposition is demanding JPC. Even the Parties, who
are outside this Government but supporting the Government, are also asking for formation of JPC.

What was our argument? The argument of the Government was that so many agencies are enquiring into this scam, the
CBI is enquiring, the CVC is enquiring, the Enforcement Department is enquiring and PAC is also examining it, so where is
need for JPC. In the past also, all these agencies were engaged to enquire and examine whenever there was a case of
omission and commission. But Government agreed to form JPC. Why in this case, the Government was so much obdurate?
Why there was obduracy in agreeing to a proposal made by the entire Opposition?

The proposal of the Government was not only for a debate. We are not afraid of a debate. We know the House is for debate
and discussion. If there is no debate and discussion, what for this House is there? We are not afraid of debate on this 2G
spectrum scam. But a condition was imposed that along with the debate there would be voting to know whether the
majority of the Members of the House are in favour of Joint Parliamentary Committee or not. We are against that, we are
not against any debate.

The House did not function because we are accountable to the people; we have been elected by the people and we are
here to represent the people; we are here to raise the important and urgent issues, issues concerning the people of our
country, but we could not get any opportunity in the entire Winter Session to raise the people's issues in this House. Who is
responsible for that, as if the Opposition has demanded JPC and the Government is not agreeing to form JPC?

Today, the motion has been brought before the House.  Had the Government brought this motion in the first week of Winter
Session, this entire Session would not have been wasted. Who is responsible for that?



What is the argument of the hon. Minister? That there is no corruption at all, there is no loss of revenue. As if presumptive
revenue or presumption loss or notional loss is not a real loss. He stated in a Press Release:

"The criticism of large revenue loss has received a great deal of attention in the Press because of the size of
the loss stated by CAG. This estimate is based on the assumption that spectrum should have auctioned or sold
in some other manner which would have fetched the Government the highest possible priceâ€¦"

 

 

 

 

"â€¦However, the logic underlying this estimate is completely flawed. Government policy is formulated with a
view to maximize public welfareâ€¦"
 

MADAM CHAIRMAN : Acharia ji, please come to the subject; come to the JPC.

SHRI BASU DEB ACHARIA : By selling spectrum at the price of 2001 level is a public welfare. I am coming for justification
of JPC why we have been demanding JPC.

MADAM CHAIRMAN: The Minister was also justifying.

SHRI BASU DEB ACHARIA : He further says:

"â€¦and not merely to maximize Government revenues."

 

MADAM CHAIRMAN: Please sum up now.

SHRI BASU DEB ACHARIA : If there is no Government revenue, how can there be public welfare? The Prime Minister has
also given strange argument. What is the argument of the Prime Minister? It is because of compulsion for 'coalition
dharma', the Prime Minister remained a silent spectator for the entire period, even though he was aware of the corruption
which was taking place. In 2008 itself, our leader in Rajya Sabha, Sitaram Yechury wrote to the Prime Minister apprising
him what was happening at that point of time. Gurudas Dasgupta also wrote two letters to the Prime Minister.  Today, he is
talking about 'coalition dharma' compulsion....(Interruptions)

MADAM CHAIRMAN: Please wind up.

SHRI BASU DEB ACHARIA : Where was that 'coalition dharma' when 61 Left Party members were extending external
support to UPA-1 Government? And our demand was not to sign Indo-US Nuclear Agreement. But he forgot at that point of
time the 'coalition dharma'; he went ahead with signing Indo-US Nuclear Agreement. So, after one month, after wasting
time of entire Winter Session, now the Government has agreed and brought a Motion to form a Joint Parliamentary
Committee. It is good. I thank the Government and I sincerely hope this JPC would definitely not only inquire but also, as is
its terms of reference: 'procedures for implementation of laid down policy in the allocation and pricing of telecom licences',
all these aspects would be examined by it and it will present a Report to the House from 1998 onwards.

 

 

SHRI PINAKI MISRA (PURI): Madam Chairman; I need hardly state at the outset that I rise in support of this Motion for the
appointment of a Joint Parliamentary Committee.

We heard the Leader of the House today introduce the motion. He gave a very statesman-like preoration. The Leader of the
House said that when the Executive and the Legislature abdicate their responsibility, there comes about a vacuum and in
that vacuum you will find certain other powers rush to fill in, whether they are constitutional powers or extra-constitutional
powers will attempt to fill this vacuum. In that context, he mentioned Maoism. But I want to draw the attention of the



House to something far more important.

The other day the newspapers, when this entire issue began in the Supreme Court, reported an observation by the
Judges of the Court. When Dr. Subramanium Swamy was addressing the argument, the Solicitor General of India during his
arguments, the Solicitor General of India made bold to say that the Prime Minister is an honest man. Dr. Subramanium
Swamy endorsed that, and the Supreme Court, that is what the newspapers said, sarcastically said, that "we do not need
your certificate that the Prime Minister is of good conduct. The petitioners are in the case giving a certificate to Prime
Minister of good conduct". This pains all of us. An Institution like the Prime Minister of this country is the object today of
some decision, the object of some ridicule before another Institution under the Constitution. This reminds me of what
happened in 1994, 1995 and 1996 when another Prime Minister thought that he was being too clever by half, by implicating
his Cabinet Colleagues in the Hawala Scam. Similarly there was a vacuum because the Executive was emasculated, the
Legislature was emasculated and therefore what filled the vaccum was the Judiciary which went rampant and the Congress
Party took eight years thereafter to recover and come back to power in 2004.

I would like to remind the Congress benches that when they have acceded to a JPC they have done the right thing because
there is an internal corrective mechanism that this House must bring into play. If we do not want any corrective mechanism
to kick in and come into play, it is best that we self correct, otherwise there are enough forces in this Constitution as well
as outside the Constitution who are only too willing and able to correct us. The Government has been less than gracious
because I think the hon. Leader of the House again today said and he was being disingenuous when he said that we were
ready for a JPC all along but we only wanted a debate first. It is not correct. The Winter Session was a waste because the
Government dugs its heels and said 'No JPC'. Now the question is why we need a JPC. The reason for JPC is that various
contradictory theories have been floated over the last six to eight months. Many of them have actually come from the Prime
Minister, who from the day one has been less than convincing because he has been less than convinced.  Look at the kind of
theories that have come out.

First the Prime Minister said,' we were following the same policy but there has been faulty implementation'. The
House is entitled to ask him that it was under your beat that this faulty implementation took place. Where were the people
who were to ultimately decide that that implementation was to be corrected? Today he again said that the same policy had
the entire Cabinet's nod. But I wish to remind the Prime Minister we have now seen the then Finance Minister has clearly
made a noting that if these licenses are to be further sold out there must be a premium that the Government must obtain.
The Finance Minister said that, why have the recommendations of the Finance Ministry been ignored.

The Prime Minister has talked about teledensity.  Teledensity is because of the aspiration of one billion Indians. Teledensity
has nothing to do with what price has been paid. People who have paid humongous prices in the auctions in 3G have done
so advisedly because they know what they would reap commercially.  Therefore, let us not hide behind the fact that you
have given teledensity to this country because teledensity to this country, to a billion people, had to come whether you
were in power or they were in power.

Madam, the Prime Minister has talked about coalition compulsions. Because of this compulsion he had to tolerate rogues in
his Cabinet. In the same breath he said this, but, also that this is a Cabinet decision therefore the entire Cabinet is deemed
to compriseor of such people.

Again he said that this is in the nature of a subsidy like the food subsidy, like the fertilizer subsidy. If so that is an answer in
itself? The Government on day one should have said that we actually wanted to subsidise all these licences. Let the people
decide whether this is the kind of subsidy that this Government has been voted to give.

I am glad that my friend, Shri Kapil Sibal has just walked in. Madam Chairperson, I was a junior in his Chamber, and I learnt
a lot from him. But Shri Sibal needs to learn a lot in turn from some of his leaders. He has to learn from the manner in
which the Congress President maintains her silence under the grimmest provocation and how little the Prime Minister
speaks despite being provoked. I do not know why the Prime Minister brought in Shri Sibal. â€¦ (Interruptions)

MADAM CHAIRMAN : Please wind up now.

SHRI PINAKI MISRA : Yes, Madam Chairman. I do not know why the Prime Minister brought in Shri Sibal. We were all under
the impression that because he is a man of unimpeachable financial integrity that he was brought in to being in some
corrective mechanisms into this system. Instead, Shri Sibal on day one mounted a robust and combative defence of Mr.
Raja which would actually have done him credit if he was arguing for his bail in Patiala House. Really if his heart is not in
the job that he has got here, he really should resign and go and defend Mr. Raja in court because that is what he has done.
...(Interruptions)



MADAM CHAIRMAN: Now, Shri Lalu Prasad ji.

SHRI PINAKI MISRA : Madam Chairman, he is far too intelligent a person not to understand that he is in a minority of one
in this country who believes in his so-called 'zero loss' theory that he has given in this House. There is no question that he
is a single man ...(Interruptions)

MADAM CHAIRMAN: Now, Shri Lalu ji.

SHRI PINAKI MISRA : Shri Lalu ji, I will just take two more minutes to wind up.

Madam Chairperson, all I need to say now is this. ...(Interruptions)

MADAM CHAIRMAN: Shri Lalu Prasad is on his legs. Please wind up.

SHRI PINAKI MISRA : Madam, I will just take two more minutes. There are two fundamental questions this JPC
...(Interruptions)

MADAM CHAIRMAN: No. Your time is over. Please sit down now.

SHRI PINAKI MISRA : Madam Chairperson, you gave a lot of time to others. Please give me one minute more.

MADAM CHAIRMAN: I have already given ten minutes to you. I have given ten minutes to everyone. I have given you more
than that.

SHRI PINAKI MISRA : Madam, please give me one minute to sum up.

MADAM CHAIRMAN: Okay, you sum up now.

SHRI PINAKI MISRA : This JPC has to come to a very important finding because this is now what the newspapers write on
a daily basis. When they task about the loneliness of the Prime Minister, etc., has the Congress Party and the UPA taken
advantage of a decent man of unimpeachable integrity, whose currency now is unfortunately running out? The Congress
has soaked his currency up and it is now preparing to ditch him. That is one. Or is this Prime Minister, Madam Chairperson,
with great respect a worthy inheritor to Shri Narasimha Rao ji who was Machiavellian in his own way and who loved the
power that came with his job? The Prime Minister has said that there should not be elections every six months. What he
meant to say was: "I did not want to remain Prime Minister only for six months.' If that is what he meant to say, then that
is what this JPC must endevour to discover.

श�ी लाल ूप�साद : सभापित महोदया, कांग�से पाटk क1 यपूीए सरकार -2 ने बह$त प�तािड़त होने के बाद सुप�ीमेसी ऑफ पािल�याम<ैट को �वीकार िकया और जेपीसी
बनाने क1 घोषणा क1, इसका म� �वागत करता ह@ ं  म�ने शुV म� ही एक सुझाव िदया था िक जेपीसी क1 बात आज कोई नई बात नह( है  जो अपोजीशन होती ह,ै चाहे
वह असDैबली म� हो, पािल�याम<ैट म� हो या जहां कह( भी हो, ऐसे मह>वपणू� िब<दुओ ंपर सरकार को िग�ल करने और जानकारी लेने के िलए लोग हमेशा मांग करते ह�
िक Yवाइंट पािल�याम<ैट�ी कमेटी या िवधान सभा क1 एक कमेटी बनाइये और हर सरकार उससे पलायन करती रही है  यह हर जगह का *रकाड� है  लेिकन आज जो
बात आई और 2 जी �पBैट�म के मामले म� जेपीसी बनाने क1 घोषणा ह$ई, इसम� तीन टDस� एडं कंडीशंस तय ह� और उन तीन3 कंडीशंस को गौर से देखा जायेगा
एनडीए के समय क1 कैिबनेट का पािलसी के मामले म� जो िडसीजन ह ैऔर यपूीए गवन�म<ैट क1 पािलसी म� Yवाइंट पािल�याम<ैट�ी कमेटी को यह बात बड़ी िलिमटेड
दी गई ह ैिक आप इसे देिखये  म�ने सुबह सुझाव िदया िक पािल�याम<ैट सुप�ीम ह ैऔर कमेटी के गठन के बाद जब हाउस म� *रपोट� ले होगी तो इसम� पािल�याम<ैट के
हर मDैबर को, हर नेता को भाग लेने का मौका िमलेगा िक नह( िमलेगा

प�णब बाब ूने कहा िक नह(, उसम� िडसकशन होगा  हम इस बात का �वागत करते ह� और उसके साथ यह भी कह�गे िक आज उस का जवाब नह( होगा  इसके िलये
जो रैफैर� सेज तय िकये गये ह�, म� नह( जानता िक जब तक यह िमलकर तय नह( ह$आ तो कोई मानने के िलये तयैार नह( होगा  लगता ह ैिक इसम� घालमेल ह$आ है
इसके रेफ� र� स को देखा जाये  म� माननीय प�धानमंत�ी जी, प�णव बाब ूऔर सोिनया जी को बघाई देना चाहता ह@ ं  यह समय सीमा म� काम होना चािहये

म�ने पहले सुझाव िदया था िक इस पर बहस नह( करनी चािहये और जो इसके म�Dबस� ह�, उ<ह� तो यहां बोलना ही नह( चािहये  अब यह बात सामने आयी ह ैिक इसका
अ�य� कौन होना चािहये? एक दूसरे पर ये लोग आरोप लगा रहे ह�  हम लोग आज से नह( बोफोस� के जमाने से देख रहे ह�  सरकार बदल गई और िफर कांग�से क1
सरकार आयी  देशभर म� भ3-भ3 हो गई  अगर बोफोस� तोप और हिथयार न होते तो हमारे सिैनक दु[मन का मुकाबला नह( कर सकते थे  इस काय� म� तीन एज�िसयां
काम कर रही ह� - जेपीसी,सीबीआई और सीवीसी  पािल�याम�ट क1 जेपीसी अपनी फाईिडं^स देगी  सीबीआई �वतंत� सं�था ह ैऔर उसके ऊपर सीवीसी है  पािल�याम�ट
क1 लोक लेखा सिमित के अ�य� डॉ. मुरली मनोहर जोशी ह� िजनके सामने यह मामला आया ह$आ है  संिवधान म� यह :यव�था क1 ह ैिक जहां घोटाले और गड़बड़
ह3गे, वहां सी एंड ए. जी उसक1 जांच करेगी और वह लोक लेखा सिमित के सामने मामला भेजा जायेगा  संबंिधत अफसर3 को िवधानसभा या संसद पसैा स�Bशन
करती ह ैउसका कंिडकावार िमलान करती है  तब केस या मुकदम� करने या जेल भेजने का काम होता है  हमारे संिवधान ने िस�टम बनाया ह ैतो सी एंड एजी से
मामला पीएसी म� भेजा जाता ह ैऔर वह उस मामले क1 जांच करती है  िजस तरह से 2जी �कैम के बारे म� पीएसी के पास मामला चला तो िकस तरह से उ<ह� दबाया
गया, िकस दल ने दबाया, उ<ह( के दल के लोग3 ने दबाया

बीजेपी के लोग3 ने दबाया  बात साफ-साफ होनी चािहए



महोदया, हमारा एBचुअल िकतने का लॉस ह$आ, िकतने के घपले ह$ए या नह( ह$ए, राजा दोषी ह� या दोषी नह( ह�, जब तक अंितम <यायालय िकसी को सजा नह(
देता ह ैतब तक आदमी को दोषी नह( माना जाता ह,ै यह हमारी <याियक मा<यता है  आई एम नोट िडप�िडंग ऑन राजा  यह बात सही ह,ै म� रेल मंत�ी नह( बनना
चाहता था  जब नेशनल पॉिलिटकल पािट�य3 का वजदू ख>म होने लगता ह ैतो एक कMचर एनडीए के समय से गठबंधन का शुV ह$आ  यह गठबंधन अभी देश म�
चलेगा

श�ी िनिशकांत दबुे (गो.डा): यह गठबंधन देवगौड़ा जी के समय से शुV ह$आ  इसे आपने शुV िकया है

श�ी लाल ूप�साद : ठीक ह,ै आप लोग3 ने उसे मजबतूी दी  आने वाले िदन3 म� भी गठबंधन क1 राजनीित चलेगी  म� प�धानमंत�ी मनमोहन िसंह जी को :यिUगत Vप
से जानता ह@ ं  अगर प�धानमंत�ी जी को कोई बोलता ह ैिक वे चोर ह� तो लाल ूऔर उसका दल कभी भी िवHास करने क1 ि�थित म� नह( है  म� साव�जिनक Vप से यहां
बोलता ह@ ं िक वे ईमानदार आदमी ह�, सीधे आदमी ह�  सोिनया जी के िवषय म� बोला जाता है  मुझे इस बात का अफसोस ह ैऔर दुख ह,ै हम िजDमेदार नेता लोग ह�,
हम सबका अपना :यिUगत जीवन ह,ै एक िदन हमने अखबार म� पढ़ा िक आडवाणी जी ने सोिनया गांधी जी से मॉफ1 मांगी  म�ने अखबार पढ़कर पता करने क1
कोिशश क1 िक Bया बात हो गयी िक सोिनया जी से Bय3 मॉफ1 मांगी? मालमू ह$आ िक आडवाणी जी ने सोिनया गांधी जी के िवषय म� शायद बोला िक ि�वस ब�क म�
सोिनया गांधी जी का खाता है

श�ी िनिशकांत दबुे : उ<ह3ने नह( बोला, यह *रपोट� ने बोला है

श�ी लाल ूप�साद : आप हमारी बात सुिनये  कौन *रपोट� Bया बोली, िकसी के िवषय म� गलत बात नह( बोलनी चािहए  देश का पसैा िवदेश म� जा रहा ह,ै जहां भी पसैा
गया ह,ै ऐसी कौन सी प*रि�थित आयी? यह जांच हो रही है  िलखतम के सामने बuतम काम नह( करता है  2जी �पेBट�म का जो मामला ह,ै वह फाइल3 पर
*रकाडtड है  आप इतने बड़े नेता ह�, जो मन म� आया बोल िदया िक सोिनया गांधी जी का खाता है  िफर बोले िक नह(, नह( हम मॉफ1 मांगते ह�, खाता नह( है
बीजेपी के अ<दर इस बात का बड़ा भारी आक�ोश ह ैिक जो हवा म� चले थे, आडवाणी जी ने मॉफ1 मांगकर हवा िनकाल दी  ...(:यवधान) अगर ह ैतो बोलो  यह जीभ
बुलवाती है  पीठ िपठाने लगता ह ैतो िजिभया सटक जाती है  यह कMचर, यह राजनीित हम लोग3 के अ<दर नह( आनी चािहए  जो मन म� आया बोल िदया िक चोर
ह,ै खाता ह,ै िफर मॉफ1 मांिगये ...(:यवधान)

सभापित महोदया : लाल ूजी, आप कृपया वाइंड अप क1िजए

श�ी लाल ूप�साद : महोदया, सुिनये, यह मामूली बात नह( है  सोिनया जी के मामले म� गरै िजDमेदाराना बात करके आपने जनमानस म� गलत िस^नल भेजा है  मेरा
सभी लोग3 को सुझाव ह ै िक अगर िकसी भी नेता के बारे म� बोलते ह� तो उसके िलए ठोस सुबतू होना चािहए  हम एक-दूसरे क1 टांग ख(चने के िलए, अपनी
राजनीित सीधी करने के िलए िकसी को भी बोल देते ह� िक चोर है  आउट लुक म� एक टDस� ऑफ रेफर� स म� Bय3 नह( आया ह,ै इसका िव�तार Bय3 नह( हो रहा ह?ै
आउट लुक ने जो उजागर िकया ह,ै वह 180 घंटे का टेप है  म� नाम नह( लेना चाहता ह@ ं  सारे देश को जानकारी ह ैऔर इंटरनेट म� सब कुछ लोड है

सभापित महोदया : लाल ूजी, कृपया वाइंड अप क1िजए

श�ी लाल ूप�साद : महोदया, आप बोिलए हम लोग यहां से िनकलकर चले जाते ह�

सभापित महोदया : नह( ऐसा नह( है  हम वाइंड अप के िलए कह रहे ह�

श�ी लाल ूप�साद : सुषमा जी बोल�गी, ये बोल�गे बाक1 हम सब लोग Bया यहां हवा म� बठेै ह$ए ह�? 180 घंटे का जो टेप ह,ै िजन महानुभाव3 के उसम� क<वसtशन ह�,
लाल ूचोर ह,ै मुलायम िसंह चोर ह,ै पॉिलटीिशयन चोर ह�  िजन िजन लोग3 का उसम� नाम आया ह ैया जो Xयरूोक�ै cस रहे ह�, *रच�ैट Xयरूोक�ै cस इन इंिडया जो ह�, उऩ
सबके नाम उसम� ह�  प�धान मंत�ी जी और प�णब बाब ूको िहDमत िदखानी चािहए  ...(:यवधान)

सभापित महोदया : आप िडसटब� न कर�  लाल ूजी आप वाइंड अप कर�

श�ी लाल ूप�साद : 180 घंटे क1 टेप जेपीसी को ह�डओवर क*रये  रेफरे<स म� आना चािहए, नह( तो आप इन चीज़3 क1 जड़ तक नह( पह$ ँच पाएँगे िक कौन लोग ह�
इसिलए 180 घंटे क1 जो टेप ह,ै उसम� नये नये लोग ह�  हम िविभ<न दल3 म� बठेै ह� और िविभ<न िवचारधारा के लोग ह�  हम लोग चोर हो गए, सब बोलते ह� िक
पोिलटीिशयन चोर ह�, राजनेता चोर ह�

सभापित महोदया : लाल ूजी, आप वाइंड अप कर�  Bय3िक साढ़े पाँच बजे *रRलाई ह ैऔर अभी आठ �पीकर बोलने वाले ह�

श�ी लाल ूप�साद : आपक1 rलाइट ह ैBया?

सभापित महोदया : मेरी rलाइट नह( ह,ै *रRलाई है

श�ी लाल ूप�साद : *रRलाई ह ैतो म� *रRलाई म� जानना चाह@ ंगा  आप एBसट<ैड कराइए  180 घंटे क1 जो टेप ह,ै िजस रामदेव बाबा का म�ने बचाव िकया, आप टीवी
खोिलये तो देख�गे रामदेव बाबा ऐसा करते ह� जसेै भाथी चलती ह ैलुहार क1 फँूकते-फँूकते, वह सारे देश भर के नेताओ ंको बोल रहे ह� िक चोर ह�, करRट ह�  आजकल
उसम� उलझे ह$ए ह� और िदि^वजय िसंह से लड़े ह$ए ह�  इसिलए टDस� ऑफ रैफरै<स म� आना चािहए  प�णब बाब ूसे िवनती ह ैBय3िक वे मार खा रहे ह�  िजन लोग3 ने यह
सब बात क1 ह ै180 घंटे क1 टेप म� जो ह,ै इन सारे लोग3 को सामने लाइए, देश जानना चाहता है  वे कहते ह� िक सारे पोिलटीिशयन चोर ह�  ये जो िव_ान लोग ह� ये
कांटा चDमच से खा रहे ह�  अगर िकसी एमपी या िकसी और आदमी से कोई गलती या भलू कह( हो गई तो हम सब चोर ह� और कांटा चDमच वाले बठेै ह$ए ह�,
सिट�िफकेट दे रहे ह� लोग3 को  इसिलए अगर यह नह( क*रयेगा तो *रपोट� के बाद भी हम यहाँ यु\ कर� गे  िकस-िकस पोिलिटकल पाटk के नेता और उसके प*रवार
का काला धन ि�वस ब�क म� ह,ै उसक1 जानकारी को साव�जिनक कर देना चािहए िक यह यहाँ का धन ह ैजो उधर गया ह$आ है  मुझे लगता ह ैिक सब बात3 को
दबाने क1 कोिशश हो रही है  कई बार हमने आपसे आग�ह िकया था िक आप लोग इसको लाइए  इसम� देश क1 Bया मजबरूी ह?ै

प�णब बाब ूने प�यास िकया िक पािल�याम�ट ढंग से चले और इसिलए आपने कमेटी बना दी  लेिकन उसका दायरा बढ़ाइए और सारी बात� देश क1 जनता के सामने



आनी चािहए  अगर हम दोषी ह�, कोई दूसरा दोषी ह,ै कोई तीसरा दोषी ह ैतो वह बात देश के सामने आनी चािहए  म� कोई Yयादा भाषण नह( देना चाहता था  अब
कमेटी इसको देखे  यह �यान रहे िक सीबीआई क1 फाइंिडंग ऊपर ह ैया सीवीसी उसके ऊपर ह ैया पीएसी ह,ै सुप�ीम कोट� ह ैया जेपीसी ह,ै इनम� से अंत म� कौन प�ीवेल
करेगा? नह( तो इसी काननू के प�च म� सब बात ख>म हो जाएगी और स+चाई सामने नह( आएगी  लोग हवा म� बात करते रह�गे  आप आडवाणी जी को सुझाव दीिजए
Bय3िक आप अ+छे आदमी ह� सबसे अ+छा संबंध रखते ह�  उ<ह3ने बोल िदया िक सोिनया गांधी का खाता ह ैऔर िफर माफ1 मांग ली  आज परूी बीजेपी के अंदर
मरम*रंग ह ैिक आडवाणी जी ने तो हमारी हवा ही िनकाल दी

 

17.00 hrs.

इसिलए मेरा आडवाणी जी से िनवेदन ह ैिक यह काम न क*रए  यह सही बात ह,ै िकसी का करैBटर एसीनेशन मत क1िजए  िवप� क1 नेता श�ीमती सुषमा �वराज
क1 बात तो हम सभी को समझ म� आती है  अंत म� म� आप लोग3 के फैसले का �वागत करते ह$ए अपनी बात समाK करता ह@ ं

 

DR. M. THAMBIDURAI (KARUR): Thank you, Chairperson. I support the Motion moved by Shri Pranab Mukherjee for the
appointment of the Joint Parliamentary Committee (JPC).

This issue has arisen because of the CAG report regarding allotment of 2G spectrum. The CAG in its report said that this
was a mega-scam, and the country lost nearly Rs. 1.76 lakh crore. This is a very big scam. Hence, we are discussing this
matter of constituting the JPC.

My Leader, hon. Amma J. Jayalalithaa, took lot of efforts to see that this scam is probed and also that a JPC is constituted.
I would like to state that today is her birthday, and on her birthday whatever she demanded is going to be fulfilled and we
are going to constitute the JPC. ...(Interruptions)

MR. CHAIRMAN: Please keep quiet.

...(Interruptions)

DR. M. THAMBIDURAI : Why are we constituting the JPC? Shri Pranab Mukherjee said that we are already having a Public
Accounts Committee (PAC); the court is aware of this matter; and the CBI is also enquiring into it. This is a fact, and we
are not denying it. But there is a provision in our Rules and Regulations that we can constitute a JPC on particular issues. It
is clearly mentioned that : "JPC is usually constituted to investigate a serious issue, which has greatly agitated the public
mind and which involves frauds or corruption on a large-scale." This is the objective that is given. Big scam in the 2G
spectrum allocation has come to light because of which we lost nearly Rs. 1.76 lakh crore and so, naturally, it is agitating
the minds of the people. Therefore, we are constituting the JPC on this particular issue.

The PAC may be there. I am also a Member of the PAC, and we know that the Chairman is from the Opposition party. But it
is said that : "The reports of the PAC are generally not discussed in the House." This is the Committee's Rule, and it is
mentioned here. Shri Lalu was just now saying that we must discuss the report of the JPC when it is submitted. We can
submit the report on the Table of the House, but there is no Rule that we have to take up the issue and discuss it in the
Parliament. Furthermore, the PAC has to deal with so many other businesses also and not only deal with this scam. We
have to discuss the CAG Reports relating to the Department of Defence, Department of Railways and many other issues in
the PAC. Hence, we have requested to constitute a JPC to discuss this matter.

Secondly, our hon. Prime Minister today said that : "Nearly 70 crore cell phones were available in the country because of
the sound telecom policy, which was initiated by the NDA Government." So, the Prime Minister himself has accepted that
the tele-density has increased due to the NDA Government's initiatives. At the same time, Shri Kapil Sibal, our hon.
Minister, said that the policy of the NDA Government was not a good policy whereas the CAG report said that the country
lost crores of rupees. I want to know truth from Shri Sibal. Is the Prime Minister correct in what he said today -- while he
was replying -- or not , that is, because of the sound policy followed by the NDA Government, they also followed the same
policy and we achieved the tele-density? He has said this.

Madam, how was it initiated? First, you should take it from 1994 onwards when privatization started. During that period,
the then Congress Government gave 44 licences. Between 1994 and 1998, up to that period, 44 licences were given. Then,
during the NDA Government, 87 licences were given, out of which 21 licences were given to BSNL, and the private sector
companies got only 66 licences. When DMK joined the UPA-I Government, at that time, the then Government had given 147
licences. ...(Interruptions)

SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): Madam, he is going into the merits of the case. ...(Interruptions)



DR. M. THAMBIDURAI : I am not going into the merits, Madam. Where is the merit in this? I am not on the merits of the
case. I am only narrating the facts. On the question of why a JPC should be constituted, it is necessary to explain certain
things. ...(Interruptions)

MADAM CHAIRMAN : Please keep quiet.

DR. M. THAMBIDURAI : I am giving you the facts that 147 licences were given by the DMK Ministers, the former Telecom
Minister and the present Textile Minister, Shri Dayanidhi Maran gave 24 licences. ...(Interruptions)

MADAM CHAIRMAN: Please wind up now.

DR. M. THAMBIDURAI : Then, 123 licences were given by the former Minister, Shri A. Raja. How many times were these
licences given? ...(Interruptions)

MADAM CHAIRMAN: Please wind up now.

DR. M. THAMBIDURAI : I have started just now and you are asking me to wind up! ...(Interruptions)

SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): He is not talking on the resolution, but on why JPC should be constituted.
...(Interruptions)

DR. M. THAMBIDURAI : I am telling you as to why it is necessary. ...(Interruptions)

SHRI T.R. BAALU : You should discuss the terms of reference. ...(Interruptions)

MADAM CHAIRMAN: We are giving five minutes to each speaker.

DR. M. THAMBIDURAI : I am telling you as to why the JPC is necessary. For example, the Minister Shri Kapil Sibal said that
it was done during the NDA Government. The NDA Government gave 87 licences, which was a fact. At the same time, a
wrong impression was given in the House that there was no auction at all. In 2001, how was the price fixed? The Reliance
got the Pan-India license in July, 2001 through auction only. The amount for auction was fixed at Rs. 1,659 crore. How are
they saying that no auction took place during NDA regime? Afterwards, in 2003, there was a Cabinet decision that if a fifth
cellular phone company comes, they have to be given the licence through multi-bidding system only. That was the
resolution passed in the Cabinet. ...(Interruptions)

MADAM CHAIRMAN: Please come to the subject and do not go beyond the subject.

...(Interruptions)

SHRI T.R. BAALU : He is not speaking on the resolution and he is confusing. ...(Interruptions)

DR. M. THAMBIDURAI : When the Minister said certain things, I have to clarify why the scam has come, or why the
problem has come. ...(Interruptions)

MADAM CHAIRMAN: Please wind up because the reply will be given at 5.30 p.m.

DR. M. THAMBIDURAI : Madam, this is an important issue.

MADAM CHAIRMAN: You are a Member of the JPC. You can discuss all these matters in the JPC.

...(Interruptions)

SHRI T.K.S. ELANGOVAN : He is conducting the JPC now. ...(Interruptions)

DR. M. THAMBIDURAI : Madam, they are saying that whatever was done was based on the recommendations of TRAI.
What did TRAI say in its report? TRAI in its report at page no. 24 says:

"Accordingly, the authority recommends that no cap should be placed on the number of service providers in
service area.
 
At the same time, it says at another place:
 
The allocation of spectrum is after payment of entry fee and grant of licences. The entry fee as it exists today



is in fact a result of the price discovered in 2001 through market mechanism applicable to the grant of licence
in 2001. In today's dynamism and unprecedented growth of telecom sector, the entry fee is not realistic."
 

MADAM CHAIRMAN: You are discussing only about JPC; you are one of the Members. Now, I call Shri Nama Nageshwara
Rao, please start speaking.

...(Interruptions)

DR. M. THAMBIDURAI : The Minister said that the price fixed in 2001 was not based on auction, whereas it was done on

the basis of auction only. At the same time, in 2008, on 10 th January, the Minister had given 122 licences within a hour.
...(Interruptions)

SHRI KALYAN BANERJEE (SREERAMPUR): A Member of the JPC must keep his mind open and not closed. It is not justice.
...(Interruptions)

MADAM CHAIRMAN: Nothing will go on record.

(Interruptions) â€¦ *

MADAM CHAIRMAN : Nothing will go on record except what Shri Gurudas Dasgupta speaks.

(Interruptions) â€¦ *

MADAM CHAIRMAN : Shri Gurudas Dasgupta to speak.

...(Interruptions)

DR. M. THAMBIDURAI : Madam, I want to complete. ...(Interruptions)

MADAM CHAIRMAN : Shri Gurudas Dasguptaji to speak. Nothing is going on record, neither your version nor his version.

(Interruptions) â€¦ *

DR. M. THAMBIDURAI : I want only one minute.

MADAM CHAIRMAN : I am really sorry.

...(Interruptions)

MADAM CHAIRMAN : Nothing will go on record.

(Interruptions) â€¦*

MADAM CHAIRMAN : Shri Gurudas Dasguptaji, you have only five minutes.

 

SHRI GURUDAS DASGUPTA (GHATAL): Madam, let me make one point very clear that the discussion has been wide off the
mark. Discussion should have been on the Resolution. Discussion has been wide off the mark. Why did we demand JPC?
We demanded JPC as an effective mechanism to do their best when it is worst all around. That is the reason why we
demanded JPC. At the same time, let me say that I was a Member of the longest JPC. Let us not over glorify JPC. Hon.
Members should know that the recommendations of the JPC are not obligatory for the Government, just like any other
Committee. The Government can accept; the Government can reject. Parliament can discuss. But discussion in the
Parliament cannot compel the Government to take a stake. We have seen it on price. Therefore, it is not right to believe
that if JPC is formed, something will have to be done. No, it may not be. Let me share my experience. Many of the
recommendations that we made in 1993 were accepted by the Government and many were rejected. Some of the
recommendations that were accepted were subsequently altered by the Government. To give you an example, take the
issue of derivative in the stock market. It was earlier accepted. Then it was again restored. Therefore, let us not over
glorify JPC.

I have heard with attention the speech of the hon. Leader of the House. I have also heard with curiosity the half-finished



speech of the ad hoc Telecom Minister. To me, it appears that the debate today is infructuous, absolutely infructuous
because the Government has decided to set up the JPC and that was all our demand. We have to support the Resolution
and let us see what JPC can do. But I am sorry to say that I do not impute any motive. Shri Pranab Babu is a skilled
parliamentarian. Today what has he said? What does it mean? He was all right as to why he rejected JPC at that point of
time, which led to the disruption. He justified his position. And today he is saying that he is also all right because he has
accepted the JPC. What is the reason? The reason he gives is that the Parliamentary system should not be impaired upon.
There cannot be more price than the price to have the Parliament function. I do not disagree with this. But my point is, if
the Parliament is so important, the same should have occurred to the veteran Parliamentarian one month before also. It is
a belated realization. I can say that it is better late than never.

The point is that the Government has faulted. It is not that Pranab Babu has faulted; the Government has faulted and
Government definitely has failed to take a correct decision when the situation was like this. The Government has taken a
decision and I appreciate the maturity of the Government because they have constituted the JPC marginally or
insignificantly infructuous. Why is it so? Many of the steps have been taken. The Minister who has alleged to have
committed criminality has been arrested; he is in Tihar jail. I made this demand in this House. Other people have been
arrested. Search operation has been carried out in the television offices. Many things have been done. Therefore, all that
could have been done if JPC was formed earlier at that point of time, things would have been better for JPC. Many of the
work has been done. Therefore, the Government is doing its job at a point of time when JPC would appear to be, I repeat
appear to be, Madam, do not blame me. I am making a point. JPC is almost a lame duck JPC. That is where the JPC has
succeeded. That is where we have failed. It is a lame duck JPC. Anyway, it is better late than never.

I only wish to say categorically disruption is impermissible. Long, prolonged disruption of the House is impermissible.
However justified it may be, the House must function. It is for all forums to realise that long drawn disruption leads to
bitterness among the people and that does not go to the benefit of the Government. Do not believe that Government has
lost because of disruption; we have also lost. Everybody has lost. Therefore, do not say that it is the Government which has
lost. No, all of us have lost because most important issues we have not been able to discuss and by that we have absolved
the Government of its responsibility.  Onion is sold at Rs.80 per kg. and we could not discuss. We could not discuss the
statement of the Deputy Chairman of the Planning Commission, who says that price has increased because people are
eating more. People have more purchasing power. I did not say ridiculous, I am saying, arbitrary statement of a man in high
position and that brings shame to the country and we could not discuss. Therefore, we are not for disruption; we are for
functioning of the House but the Government must understand that in order to make Parliament functioning, in order to
ensure that the neighbouring countries experience is not repeated in India, we have to be more responsive. What the
Government has not done, they have not been responsive on time. A stitch on time saves nine. That is the point to be
remembered at all times. I agree to support the Resolution with all its limitations.

 

 

 

(Dr. M. Thambidurai in the Chair)

SHRI NAMA NAGESWARA RAO (KHAMMAM): We support the Motion moved by Shri Pranab Mukherjee for constituting the
JPC. Why are we supporting? It is the constitutional provision and it is very clear that JPC is usually constituted to
investigate the serious issues which are greatly agitating the public mind and which involves frauds and corruption on a
large scale. That is the reason we have asked the JPC.

जेपीसी बनाने के बारे म� जब औपोिजशन ने पहले िडमांड क1, तो लीडर ऑफ दी हाउस ने जेपीसी नह( बनाने क1 कोिशश क1  उसी वजह से इतनी देरी ह$ई
औपोिजशन लीडस� और पाटkज़ ने कहा िक इसम� लाज� �केल म� करRशन इ<वॉMव ह,ै यह पिXलक के माइंड म� गया ह,ै इसिलए जेपीसी जVर बननी चािहए  People
want to know what had happened and that is the reason we have demanded it. इसिलए हमने जेपीसी क1 िडमांड क1  दोन3 तरफ से
काफ1 कोिशश ह$ई  आज औपोिजशन क1 वजह से सरकार को जेपीसी क1 मांग को मानना पड़ा  That is the fact. औपोिजशन क1 िडमांड ह,ै पिXलक क1 िडमांड
ह,ै इस वजह से सरकार ने जेपीसी बनाने के बारे म� एग�ी िकया  यह बह$त खशुी क1 बात है  लीडस� क1 मीिटगं, �पीकर महोदया ने जो मीिटगं कॉल क1, लीडर ऑफ
दी हाउस ने जो मीिटगं क1, हमने सब मीिटं̂ स अट�ड क(  उस समय बोला गया था िक वष� 1998 से इसम� जांच करवाई जाएगी  सुषमा जी ने तंुत कहा िक we
are welcoming it. आप वष� 1998 से नह(, बिMक शुV से जांच करवाइए  अभी मंत�ी जी हाउस म� नह( ह�, लेिकन उ<ह3ने यहां भी वक1ल जसेै बात क1  वे भलू
गए िक यह अग�त हाउस है  किपल िसXबल जी ने शुV से आिखर तक िजस तरह बात क1, यह ठीक नह( है  उ<ह3ने बह$त गलत तरीके से बात क1  As the
Minister, he should not talk like that. उ<ह3ने गलत तरीके से बात करके बाद म� सॉरी कहा  Mainly, we are requesting this. जेपीसी बनाने के
समय क<स<ैसस या अदरवाइज़ वोिटगं का प�ोवीजन करना चािहए  इसम� हाउस के 75 प�ितशत माननीय सद�य3 का इ<वॉMवम�ट ह,ै 25 प�ितशत सद�य3 का



इ<वॉMवम�ट नह( है  िबजनस एडवाइज़री कमेटी म� िजतनी पाटkज़ को बुलाया जाता ह,ै जेपीसी के गठन म� कम से कम उतनी पाटkज़ को इ<वॉMव करने के बारे म�
हमने *रBव�ैट क1  इसम� 97 सद�य3 क1 इ<वॉMवम�ट नह( है  इसम� सरकार क1 तरफ से 10 सद�य और औपोिजशन क1 तरफ से 5 सद�य ह�  एनडीए और यपूीए
को छोड़कर िसफ�  पांच दूसरी पाटkज़ के सद�य3 क1 इ<वॉMवम�ट है  Bया देश के 25 प�ितशत सद�य पिXलक *रप�जै �टेिट:ज़ नह( ह�? इस बारे म� सरकार को ब�ॉडर वे म�
सोचना चािहए  हमने सोचा था िक इतने बड़े ईश ूपर लीडर ऑफ दी हाउस जेपीसी म� अपने दो-तीन सद�य रखकर बाक1 सद�य दूसरी पाटk को दे द�गे  इसी तरह
औपोिजशन को भी अपने दो-तीन सद�य रखकर बाक1 लोग3 को एकोमोडेट करना चािहए  इसम� उनका 75 प�ितशत *रप�जै �टेशन है  97 सद�य3 का *रप�जै �टेशन
नह( है  म� कहना चाहता ह@ ं िक 32 पाटkज़ म� से िसफ�  10 पाटkज़ क1 इ<वॉMवम�ट है  प�धान मंत�ी जी ने एक तरफ यह कहा िक हम कोइिलशन सरकार चला रहे ह�
इसी तरह जेपीसी म� सब पाटkज़ क1 इ<वॉMवम�ट होनी चािहए और ब�ाड रैफर� सेज़ लेकर आने चािहए  जसेै अभी लाल ूजी ने कहा, इसम� काफ1 कुछ इ<वॉMव करके,
टाइम बाउंड करके rयचूर गाइडलाइ<स भी बननी चािहए ...(:यवधान) टDस� ऑफ रैफर�स म� जो एडवाइज़ िकया गया ह,ै उसे भी लाना चािहए  इस बारे म� देश के
लोग3 को जानना चािहए  इस तरह के करRशन आगे नह( होने चािहए

 

 

 

DR. MIRZA MEHBOOB BEG (ANANTNAG): Thank you, Mr. Chairman. I stand here to support the motion. Finally, we have
got JPC. We have seen PAC; we have seen CBI; we have seen the Supreme Court; and finally, we have the JPC.

The crux is that people of the country want to know the truth; and all of us accept that. The truth is that corruption has
eaten into our vitals. So, people's expectations have been raised, and the expectations are raised to the peak that people
expect a lot from the JPC.

They want to know the people who are involved otherwise, it would not help anybody. It would not help to fight the basic
thing which is corruption. It has gone to a level of massive corruption. I think without taking Party position and without
settling political scores time has come to act positively.  We have a very honest Prime Minister and most of the Ministers
also are very honest, whose integrity has not been questioned. It is high time that we make a national consensus and see
how this corruption, which has become a big hurdle in the peace and progress of this country, can be taken care of.

I heard Sushma ji talking about the institutions of this country. Institutions have evolved and developed over a period of
time. Both sides Government and the Opposition should respect these institutions. When I say this I want to remind
Sushma ji that day-in-and-day-out we see the Opposition attacking institutions like Prime Minister.  Is that acceptable? We
see the Opposition not allowing the biggest pillar of democracy, the Parliament, to function. Is that not an institution we
should respect? Day-in-day-out CBI is their favourite target. I appeal BJP and all responsible people that we must arrive at
a consensus to address the menace known as corruption.

People are now looking up to JPC but if the JPC does not go into the truth it will not help the cause. The JPC should tell the
entire country not only the truth but also the people involved and how can we evolve a mechanism to take care of this
menace. We have the Lokpal Bill. I think if we could make it effective; if we could put police reforms in place and give good
transparent governance and a working relationship between the Government and the Opposition so that the things which
happened in the last Session do not happen.

With these words, I thank you. I pray and hope that the JPC comes out with the truth and the people of this country know
the truth.

SHRI MANISH TEWARI (LUDHIANA): I rise to support the Motion which has been moved by the Leader of the House on the
Joint Parliamentary Committee. I was listening to Shri Gurudas Dasgupta very carefully. I have the greatest respect for him.
When he characterized the JPC as a lame duck JPC, I was struck by as to how bizarre that argument is because this House
saw the spectacle that the entire Winter Session was disrupted. People stormed into the well of the House day-after-day
demanding that a JPC should be appointed and when the Government decided in the highest traditions of parliamentary
democracy that a JPC would be appointed, what is the argument which is being put forth! The argument is that the
Government has acted and that is why it has become a lame duck JPC. I would very respectfully like to submit that at least
there is a concession from the Opposition benches that in the last four months this Government has acted and has acted
decisively on the question of the issues related to the 2 G spectrum.

म� सुषमा जी को बह$त �यान से सुन रहा था  शरद यादव जी ने कहा िक सं�थाओ ंक1 जो गा*रमा ह,ै वह इस देश म� कम ह$ई है  म� उनको याद िदलाना चाहता ह@ ं िक
इस देश क1 जो सव]+च सं�था ह,ै जो लोकतंत� का भार उठाती ह,ै वे भारत के राजनीितक दल ह�  िजस िदन एक राजनीितक दल का ...* उस िदन Bया सं�थाएं



नह( िगरी थ(? उस िदन Bया Yवाइंट पािल�याम�ट�ी कमेटी नह( बननी चािहए थी? म� याद िदलाना चाहता ह@ ं िक यह वही सदन ह,ै जहां पर कारिगल के शहीद3 क1
कुबा�नी पर आसं ूबहाये गये

पर जब उनके ताबतू3 पर पसेै खाए गए, जब परेू देश म� यह कहा गया िक अमन बेच डाला, चमन बेच डाला, मुMक क1 िहफाजत कर� गे ये Bया, िज<ह3ने शहीद3 का
कफन बेच डाला  Bया उस िदन जेपीसी नह( बननी चािहए थी? म� पछूना चाहता ह@ ं िक जब इस देश म� गुजरात का नरसंहार ह$आ, जब धम�िनरपे�ता क1 िखिMलयां
उड़ा दी गय(, तब Bया उस िदन इस सदन को इस पर िच<ता करके जेपीसी नह( बनानी चािहए थी? As they say in English that you should not
suffer from selective amnesia.

I was also hearing my friend from the BJD giving us a long lecture on constitutionalism. I was quite struck that here is a
representative of a Party whose Government has abdicated all sense of respectability in front of the Maoists and he comes
here and lectures us on constitutionalism. I think there cannot be bigger hypocrisy on that.

As there is a shortage of time, I would just like to say that in the telecom sector, which this JPC will look into, there
have been issues where Rs.60,000 crore of revenue have been foregone, where Ministers did not agree and the then Prime
Minister took the telecom portfolio and facilitated Rs.60,000 crore revenue loss which corresponded to Rs.60,000 crore
benefit to the private companies.

When the hon. Minister was trying to speak, he was not allowed to speak but 1.8 MHz of spectrum which if valued
today as TRAI has valued it, a loss of Rs.1,20,000 crore was caused to the exchequer. Therefore, before making allegations
and before jumping to conclusions on the basis of recommendations which the C&AG itself characterises as presumptive,
people would be well advised to look within, examine and introspect what has been their conduct and how much revenue
loss have they caused when they were ruling for six years.

I would just like to conclude by saying that on the question of tele-density, there were a lot of points which were made. In
fact, if in this country there are 80 crore mobile connections today, if in this country 60 crore people have mobile phones,
अगर आज मोबाइल का कॉल रेट एक पसैा प�ित सेकFड ह,ै िजससे िक अपने घर से बाहर काम करने वाला :यिU अपने प*रवार को फोन कर सकता ह,ै िकसान
फोन करके यह पता कर सकता ह ैिक िकस मFडी म� Bया भाव ह,ै िफशरमनै फोन करके यह पता कर सकता ह ैिक कल वेदर कैसा होगा, तो इसका सारा श�ेय
यपूीए सरकार को जाता है  नेता सदन यह जो प��ताव लेकर आए ह�, म� एक बार िफर से उसका समथ�न करता ह@ ं

 

श�ी नपृ7ेद� नाथ राय (कूच िबहार): महोदय, माननीय िवTमंत�ी जी ने िजस बारीक1 से यह मोशन लाए ह�, उसका म� समथ�न करता ह@ ं  इस िवषय पर पहले िस\ांत
नह( थे, िप_ले नवDबर-िदसDबर म� हाउस 21-22 िदन बंद रहे थे  सरकार ने म�बर लोग3 क1 ब�त से बा�य होकर यह िस\ांत िलया है  जब 21-22 िदन हाउस नह(
चला िप_ले नवDबर-िदसDबर म�, िजससे देश के िकतने करोड़ Pपय3 का नुकसान ह$आ, आपको मालमू है  जब जेपीसी का मु`ा उठाया गया, संसद के कई सद�य3
ने बोला था िक संसद म� 32 पािट�यां ह�, लेिकन इस जेपीसी म� लोक सभा और राYय सभा को िमलाकर केवल 30 सद�य ह�  इसम� िसफ�  10 पािट�य3 का प�ितिनिध>व
है  मेरा प��ताव ह ैिक पािल�याम�ट म� िजतनी पािट�यां ह�, सभी का प�ितिनिध>व इसम� होना चािहए Bय3िक हम सभी लोग चुनकर ऐतें ह�

17.34 hrs.

(Madam Speaker in the Chair)

यह जेपीसी देश क1 100 प�ितशत जनता का प�ितिनिध>व नह( करती है  प�धानमंत�ी जी या सरकार का कोई मंत�ी दोषी ह ैया नह(, लेिकन राजा साहब के िखलाफ
जो मुकदमा चल रहा ह,ै पीएसी *रपोट� और सीबीआई *रपोट� से सामने आया ह ैिक राजा साहब घोटाले म� शािमल ह�  आजादी के 62 साल बाद, अब तक िजतने भी
घोटाले ह$ए ह�, सेकFड यपूीए सरकार के समय म� ह$आ यह घोटाला सबसे बड़ा है  घोटाला िसफ�  2जी �पेBट�म म� नह( ह$आ, घोटाला और करRशन सीडXMयजूी म� ह$आ,
आदश� सोसाइटी घोटाला आिद बह$त से घोटाले ह$ए ह�

इसिलए इस सरकार के 19 महीने के काय�काल म� भारत के गणतंत� का बह$त अपमान ह$आ है  यपूीए सरकार के दूसरे काय�काल म� अभी तक लोकतंत� का काफ1
अपमान िकया गया ह,ै कई घोटाले ह$ए ह�  िवप� क1 तरफ से जो जेपीसी गठन क1 जो मांग क1 गई, सरकार ने उसे पहले मंजरू नह( िकया  कांग�से पाटk नह( चाहती
थी िक जेपीसी बने और उसके कुछ सहयोगी दल भी नह( चाहते थे  लेिकन िवप� के कड़े Pख के कारण सरकार को जेपीसी बनाने क1 बात मंजरू करनी पड़ी और
उससे सDबि<धत प��ताव यहां पेश िकया गया है  म� इस प��ताव का समथ�न करता ह@ ं और इसके साथ यह भी मांग करता ह@ ं िक इस जेपीसी म� सभी दल3 का
प�ितिनिध>व होना चािहए

DR. TARUN MANDAL (JAYNAGAR): Madam, Speaker, I welcome the Motion moved by leader of the House Hon'ble Shri
Pranab Mukherjee, the Government has become wise but it became wise very late. The Government and our democratic
system must be more accommodative and when institutions like the C&AG and the Supreme Court indicates something, it
must not be a source of irritation, but they must be more accommodative to those comments and observation.



As per conventions and traditions, the JPC is definitely an impartial and a much superior body than any other investigating
agency like the CBI or a financial committee of the Parliament like the PAC. The constitution of the JPC is absolutely a right
thing for the interest of the people of this country.

Madam, in regard to Parliament, I would like to submit that I believe and hope that it is a place of debate, discussion and
deliberations. It is not a place for bull fighting. Speakers must bring their arguments, logic and evidences to establish their
cases as per the words of the great Stuart Mill who said that reason should take the position of authority. Accordingly, the
House of democracy must listen even to the minority, even the lone voice. If it has got the merit it must be credited and
accordingly weightage be given. Accordingly in respect of the composition of the JPC, parties with lesser number of
Members or individual Members like the Independents must also get their opportunities to represent as per their merits and
those having the quality and ability to be effective. Only numbers and majority should not be the consideration in regard to
the composition of the JPC.

Madam, my last point is that there is a view going all around that the previous JPCs had not produced much not only for the
Parliament but also for the country at large. Let this JPC prove its merit. It must bring the truth out of the scams or
whatever we call it and must submit its report, by doing hard exercises, in due time and let the country and the Parliament
believe that the JPC has got a value. The composition of the JPC is absolutely necessary to protect the democratic system
of this land.

SHRI PRANAB MUKHERJEE : Madam, first of all I would like to pay my gratitude to all the Members and all political parties
who have expressed their views on this. Many issues have been raised during the course of the discussion and all of them
are not necessarily related to the constitution of the JPC. But each and every issue has its importance and surely we shall
have to address it collectively.

Madam, with an observation I started my speech to this House while moving the Motion on this subject that we must find
out a better way of expressing our grievances on the floor of the House which cause agitation to us than completely
disrupting the proceedings of the House because once we disrupt the proceedings of the House, everything comes to an
end. Therefore, collectively we shall have to see, we shall have to discuss not within the purview of one debate, but we
must find out through which we can find out a better way where the proceedings of the House are not disrupted.

When I express my doubt, it is not that I am pessimist or I have any doubt about the strong foundation of the Indian
parliamentary system and democracy. But my anguish goes high when I find that, like an infectious disease, it is spreading.
Parliament is supreme and it should act as a model. But I am finding that it is happening in the State Legislatures.
Sometimes we find pictures in the television that the Members are lying on the table of the officers.....(Interruptions)
Wherever it may be, I am talking of the disease spreading. Therefore, we have to be careful about that.

Parliament and Legislatures are institutions where powers have been vested. I do not know any other institution has
the authority to dismiss the highest executive by simply giving a notice of Motion of No Confidence. That is the power which
is vested on the institution and, in this course of time which we have seen, that also has to be thought of collectively.  I am
not saying about this party or that party individually. Collectively, it has to be thought of.

Curiously, I was finding that our total budgetary transaction was Rs. 293 crore in the first Budget of Independent
India. We spent three-fourths of our time on money, finance and Plan.  Plan after Plan has not been discussed after the
Eighth Plan itself because the time of the House has been limited. These are some of the issues which have come in course
of discussion. But we have to address them collectively and I do feel that leaders of the various political parties should sit
together and discuss. Some sort of a brainstorming session should be there to find out how we can get a suitable
mechanism through which we can evolve a system where there would be no disruptions of the House but at the same time,
Members of various parties will have the opportunity of expressing their views and grievances.

So far as the Government is concerned, I am telling you and I can assure you that we will be accommodative. We
will be with you and we will travel rather extra miles to accommodate and see that this type of unfortunate events are not
recurred in future.

With these words, I sincerely thank all the Leaders of the various political parties who supported this Motion. With your
permission, Madam, I request the House to approve and accept the Motion.

MADAM SPEAKER: The question is:



"That a Joint Committee of both the Houses consisting of 30 Members - 20 from Lok Sabha and 10 from Rajya Sabha be
appointed:

(i)To examine policy prescriptions and their interpretation thereafter by successive Governments, including decisions of
the Union Cabinet and the consequences thereof, in the allocation and pricing of telecom licenses and spectrum from
1998 to 2009;
(ii)To examine irregularities and aberrations, if any, and the consequences thereof in the implementation of
Government decisions and policy prescriptions from 1998 to 2009; and
(iii)To make recommendations to ensure formulation of appropriate procedures for implementation of laid down policy
in the allocation and pricing of telecom licences.

2. That the Committee shall have the following 20 members of the Lok Sabha as its members:-
1.                  Shri V. Kishore Chandra S. Deo

2.              Shri Paban Singh Ghatowar

3.              Shri Jai Prakash Agarwal

4.              Shri Deepender Singh Hooda

5.              Shri P.C. Chacko

6.              Shri Manish Tewari

7.              Shri Nirmal Khatri

8.              Shri Adhir Ranjan Chowdhury

9.              Shri T.R. Baalu

10.           Shri Kalyan Banerjee

11.           Shri Jaswant Singh

12.           Shri Yashwant Sinha

13.           Shri Harin Pathak

14.           Shri Gopinath Munde

15.           Shri Sharad Yadav

16.           Shri Dara Singh Chauhan

17.           Shri Akhilesh Yadav

18.           Shri Gurudas Dasgupta

19.           Shri Arjun Charan Sethi

20.           Dr. M. Thambidurai

3. That the Speaker will nominate one of the members of the Committee to be its Chairman.
4. That the Committee shall start functioning from the day it is duly constituted.
5. That the Committee shall be provided all assistance by the Government and other agencies.
6. That in order to constitute a sitting of the Joint Committee, the quorum shall be one-third of the total number of
members of the Joint Committee.
7. That the Joint Committee shall make a report to this House by the end of the next session of Parliament.
8. That in other respects, the Rules of Procedure of this House relating to the Parliamentary Committees shall apply with
such variations and modifications as the Speaker may make.
9. That this House recommends to the Rajya Sabha that the Rajya Sabha do join the Committee and communicate to this
House the names of ten Members appointed from amongst the members of the Rajya Sabha to the Committee as
mentioned above."

The motion was adopted.

 

 

 

MADAM SPEAKER: The House will now take up Zero Hour. Shri P. Karunakaran.

 



 

 


	17.34 hrs.
	(Madam Speaker in the Chair)

